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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW
DELHI.
(PRINCIPAL BENCH)

O.A. No. 220 OF 2023

In Ref: Notice of Hearing in Suo Motu matter in re: news item
published in The Indian Express, dated 14.3.2023 titled as
“Ludhiana: Three workers dead, two critical as fire breaks out

in Hosiery Factory”.

SUPPLEMENTARY WRITTEN REPLY ON BEHALF OF M/S
GANESH TRADING CORPORATION, B-1-1365, RAM NAGAR,

CIVIL LINES, LUDHIANA.

Respected Sir

The applicant respectfully submits as under:

1. That a written reply-cum-written statement dated 01.06.2023 was
submitted by the partner of the firm M/s Ganesh Trading Corporation
before this Hon’ble Tribunal vide Email sent through E-mail ID of

Ganesh Trading Corporation i.e. gtc1974@live.in, dated 01.06.2023 in

the matter of O.A. No. 220 OF 2023 to this Hon’ble Tribunal from pages
18 to 107 along with Annexures A to L. In the said reply it was submitted
inter-alia that about the financial and legal status of the establishment

along with the details of One-time Compensation/settlement paid to


mailto:gtc1974@live.in

Ashwani Kumar and to the legal heirs of deceased employees namely, Sh.
Ravinder Chopra and Sh. Gulshan Kumar. The copies of their duly sworn

affidavit(s) were placed with our reply as Annexure B to D.

. That since filing of the above written reply, the management of the
partnership firm M/s Ganesh Trading Corporation has been approaching
the legal heirs of the other two deceased employees namely, Sh.
Mohindar Singh and Sh. Inderjit Yadav for accepting the amount of
compensations. The legal heirs of the above named deceased has received
the One-time Compensation/settlement and have also executed duly
sworn affidavit(s) in token of receiving the compensation. The copies of
their affidavits are now being placed along with this Supplementary

written reply as Annexure M, M1, N, N1, N2 and N3.

. That the applicant wants to place on record this supplementary written
reply and same may be read as part and parcel of the written reply-cum-

written statement dated 01.06.2023.

. That the firm M/s Ganesh Trading Corporation is a micro-scale
partnership firm having a net investment of all 4 partners of about Rs. 838
lakhs comprised in 335 sq yds (approx.) on rented premises in the area of

Ram Nagar, Civil Lines, Ludhiana.
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5. The firm is being run by the male partners of four independent families
who earn their bread and butter from the above micro-scale establishment
by employing about 16 persons.

6. The firm manufactures garments and hosiery goods only and has not been
using any hazardous substances. Further, no hazardous activity is being
carried out in the establishment. The activity of making garments and

hosiery goods does not generate any trade effluent or fuel emissions.

7. The firm is registered under the MSME vide Udhyam number and is also
registered under various labour legislations including the ESI Act, 1948,
Punjab Labour Welfare Fund Act, 1965, etc., and has been contributing to

the ESI Dues and labour welfare fund towards its schemes.

8. The partner has taken all safety measures in its establishment and is not
responsible from any angle with regard to taking the place of a sudden
fire. The said fire incident was an “Act of God" because it took place due

to an electric short circuit.

9. The partner has also taken adequate safeguards by providing fire
extinguishers in the establishment and has personally taken all efforts to
douse the fire by using the fire extinguishers with the help of co-

employees.
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10. That there are two separate entry and exit gates of the establishment
opening towards two opposite roads and also have two RCC-built

staircases in our establishment for the safe movement of our employees.

11. The partner has taken all necessary steps to save the lives of the injured

employees and admitted them to the private hospital at its own expense.

12. That all employees are/were covered under the Employees State Insurance

Act, 1948 vide following insurance number(s):

ESI Rate of
S.No Employee Name Insurance Age Pay
No. (INR)
Mohinder Singh S/o Sh. Telu
1. | Ram 2607647957 | 7lyears | 15500/-
Inderjeet Yadav aka Indrajit S/o
2. | Sh. Tapsi Ram 2605556157 | 63 years | 16000/-
Gulshan aka Gulshan Kumar
3. | S/oSh. Hari Chand 2614561742 | 78years | 16000/-
Ravinder Chopra aka Ravinder
4., | Kumar S/o Sh. Tarsem Lal 2607621891 | 61years | 16500/-
Ashwani  Kumar S/o  Sh.
5. | Karamvir 2614561749 | 58years | 16000/-




13.

The dependents of the deceased employees and the injured were paid

One-time settlement/Compensation by the partner of the firm and they

were also released/paid the benefits by the ESI Corporation under the ESI

Act, 1948 and by the Welfare Commissioner, Punjab under the Punjab

Labour Welfare Fund Act, 1965 as per the details below:

One-Time

Labour Welfare

Employee Compensation/ ESI Benefits Fund paid by
S.No . . Welfare
Name Settlement paid by | paid by ESIC: .
the management Commls_smner,
Punjab
1. Mohinder | Rs. 6,00,000/- paid | Funeral Funeral expenses
Singh S/o|vide two separate | Expenses Rs. | of Rs. 20000/-
Sh.  Telu | cheques to: 15000/-
Ram
(deceased) Ex-gratia  Claim
Kamla Devi W/o Sh. | The Dependent | of Rs. 2,00,000/-
Mohindar Singh a|pension at a|is approved and
sum of Rs. 4,00,000/- | daily rate of Rs. | disbursal IS
vide Cheque no.|274.80 (Rs. | pending at Bank
004730 dated | 8244/- pm | Level.
16/06/2023, and approx.) has
been  approved
and released in
Harbans Singh S/o | the bank account
Sh. Mohindar Singh | of Kamla Devi
has been given a sum | wd/o  Mohindar
of Rs. 2,00,000/- vide | Singh and will
Cheque no. 004731 |continue to be
dated 16/06/2023. All | paid until her
cheques drawn on | death/remarriage.
HDFC Bank, The
Mall, Ludhiana.
2. Inderjit Rs. 7,00,000/- paid | Funeral Funeral expenses
Yadav S/o|vide four separate | Expenses Rs. | of Rs. 20000/-
Sh.  Tapsi
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Ram cheques to: 15000/-
(deceased) . .
Ex-gratia Claim
Asha  W/o  SH.|The Dependent .Of Rs. 2,00,000-
.. ) iIs approved and
Inderjit pension at aj ,. .
. disbursal IS
given a sum of daily rate of Rs. pending at Bank
283.80 (Rs. Lovel.
Rs.4,00,000/-  vide | 8514/- pm
Cheque no. 004737 | approx.) has
dated 28/06/2023 been  approved
and released in
the bank account
Ramesh Kumar S/o|of Asha wd/o
Inderjit given a sum | Inderjit  Yadav
of and will continue
to be paid until
Rs 1.00,000/- vide | pqr
Cheque no. 004738 | yeath/remarriage.
dated 28/06/2023
Dinesh Kumar S/O
Inderjit given a sum
of Rs.1,00,000/- vide
Cheque no. 004740
dated 28/06/2023
Umesh Kumar S/O
Inderjit given a sum
of Rs.1,00,000/- vide
Cheque no. 004739
dated 28/06/2023. All
cheques drawn on
HDFC Bank, The
Mall, Ludhiana.
Gulshan Rs. 8,00,000/- paid | Funeral Funeral expenses
aka vide three separate | Expenses Rs. | of Rs. 20000/-
Gulshan cheques to: 15000/-
Kumar S/o
Sh.  Hari Ex-gratia  Claim
Chand Kamlesh Kumari | The Dependent | of Rs. 2,00,000/-
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(deceased)

W/o Sh. Gulshan
Kumar a sum of Rs.
4,00,000/- vide
Cheque no. 004665
dated 24/04/2023,
and

Gagan Oberoi S/o Sh.
Gulshan Kumar a
sum of Rs. 2,00,000/-
vide Cheque no.
004662 dated
24/04/2023, and

Naresh Kumar S/o
Sh. Gulshan Kumar a
sum of Rs. 2,00,000/-
Cheque no. 004664
dated 24/04/2023. All
cheques drawn on
HDFC Bank, The
Mall, Ludhiana.

Remarks:
Management
incurred a sum of Rs.
4.50 Lakhs (approx)
towards his medical
expenses but his
family  took  his
discharge against
medical advice
[DAMA].

pension at a
daily rate of Rs.
279 (Rs. 8370/-
pm approx.) has
been  approved
and released in
the bank account
of Kamlesh
Kumari wd/o Sh.
Gulshan Kumar
and will continue
to be paid until
her

death/remarriage

iIs approved and
disbursal IS
pending at Bank
Level.

Ravinder
Chopra aka
Ravinder
Kumar S/o

Rs. 6,00,000/- paid to
Gaurav Chopra S/o
Sh. Ravinder Chopra
Vide two separate

Funeral
Expenses
15000/-

Rs.

No benefit under
LWF was given
by Welfare
Commissioner as
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Sh. Tarsem | cheques, i.e., cheque the wife of the
Lal No. 004623 dated No  dependent employee had
(deceased) |30.03.2023 of Rs. _ already  expired

4,00,000/- and pfensmn W51 and the children

another cheque No. ?r:zezv?éES;Ctsz are more than 25

004669 dated years of age and

26042023 of Rs.|CMPloyee - hadio o orried.

5 00.000/- both already expired

Y and the children

cheques drawn on

HDFC Bank, The are more than 25

Mall, Ludhiana. years of age and

' are married.

Ashwani Rs. 2,50,000/- paid to | He received only | He received only
Kumar S/o | Sh. Ashwani Kumar | minor  injuries | minor injuries and
Sh. (now fit) vide | and was | was  discharged
Karamvir | Cheque No. 004644 | discharged from | from the hospital
(injured) dated 10.04.2023 | the hospital and |and is absolutely

drawn on HDFC |is absolutely | fine, therefore, no

Bank, The Mall, | fine, therefore, | benefit is payable

Ludhiana. no benefit is|as the employee is

payable as the|fitand alive
employee is fit

Remarks: and alive.

Management

incurred a sum of Rs.

94,000/-  (approx.)

towards his medical
expenses and paid a
sum of Rs. 30,000/-
towards his diet and
medicines.

Photocopies of the Affidavits executed by
employees/injured employee are attached for your perusal as Annexure
B, C, D, M, M1, N, N1, N2 and N3. Further the copies of Cheques issued

to all the legal heirs of the deceased employees and to the injured

legal

employee are collectively annexed as Annexure-Z (Colly).

heirs of
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14. That the dependent pensions along with the funeral expenses has been
paid by the Employees State Insurance Corporation (ESIC) to the legal

heirs of the deceased employees vide Annexure O, P, Q and R.

15. Further, the Welfare Commissioner , Punjab has also paid the Ex-gratia
compensation of Rs. 2,00,000/- each to the widow of the deceased
employees along with the funeral expenses of Rs. 20000/-. The copies of
the online status report generated from the website of pblabour.gov.in are

annexed as Annexure S, T, U, V, W and X.

16. That a reply was submitted to the Assistant Labour Commissioner,
Ludhiana vide letter dated 30.06.2023 inter-alia submitting the amount of
One-time compensations/Settlement paid to the legal heirs of the
deceased employees and to the injured employee. The copy of letter is

annexed as Annexure-Y.

17. That it is respectfully submitted that the partners are not liable to pay any
compensation under the NGT Act, 2010. The provisions of Section 17 of
the NGT Act are to be referred that provides for the liability to pay relief
or compensation in certain cases. The relevant part of section 17 is

reproduced below:
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"Section 17. (1) Where death of, or injury to, any person (other
than a workman) or_damage to any property or environment has
resulted from an accident or the adverse impact of an activity or
operation or process, under any enactment specified in Schedule 1,
the person responsible shall be liable to pay such a relief or
compensation for such death, injury or damage, under all or any of
the heads specified in schedule I, as maybe determined by the
tribunal."

18. The above Section 17 of the NGT Act, 2010 specifically excludes the
applicability of the provisions to "workman". The term "workman" in turn
Is defined under Section 2(0) of the Act as having the same meaning

assigned to it in the Workmen's Compensation Act, 1923 (8 of 1923).

The workmen who unfortunately lost their lives in the accident are
“Workmen’ within the meaning of section 2(dd)(iii) of the Workmen's

Compensation Act, read with clause (ii) of the Schedule 11 of the said Act.

19. Further, it is submitted that as per Section 53 of the ESI Act, 1948 the
dependents or the employees (insured persons) who suffered employment
injury defined wunder the ESI Act are entitled to receive
compensations/benefits under the ESI Act and are barred to receive any
compensation or damages or similar benefits under any other Act. The
extracts of the above sections are reproduced as under:

“Section 53. Bar against receiving or recovery of compensation or
damages under any other law. —

An insured person or his dependents shall not be entitled to receive
or recover, whether from the employer of the insured person or
from any other person, any compensation or damages under the

Workmen'’s Compensation Act, 1923 (8 of 1923), or any other law
for the time being in force or otherwise, in respect of an




20.

21.

employment injury sustained by the insured person as an employee
under this Act”.

Section 2(8). ‘Employment injury’ is defined as follows:
“employment injury” means a personal injury to an employee
caused by accident or an occupational disease arising out of and in
the course of his employment, being an insurable employment,
whether the accident occurs or the occupational disease is
contracted within or outside the territorial limits of India.
That the deceased workmen were ‘insured person’ under the Employees
State Insurance Act, 1948 and the dependents of the deceased have been
paid the dependent benefits and pensions by the ESI Corporation. Section
53 of the ESI Act, 1948 puts a bar against dependents and insured person
from receiving or recovering compensation or damages under any other

law including the Workmen Compensation Act, 1923 in respect of

employment injury suffered by the employees.

That the applicability of section 17(1) of NGT Act is limited and applies
in case of death of or injury to any person other than a workman, which
Is not the case at hand. Even further as per section 17(1) read with
Schedule I of the NGT Act, the statutes mentioned therein have not been

violated by the partnership firm.

In the light of the foregoing submissions, the employees and/or
their dependents are entitled to receive the compensation and benefits
under the ESI Act and the Punjab LWF Act only and are not entitled to

receive any other compensation under any other law. Hence, the provision

150
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of Section 17 of the NGT is not attracted and is not applicable to the
present case and the partners are not liable to pay any compensation under
the NGT Act, 2010.

PRAYER:

It is prayed that in the interest of justice the above submissions
may kindly be taken into consideration and case may be dismissed
and the firm may be discharged from the case and the matter may
be closed.

Submitted by
Arun Kumar Mehra, Partner M/s Ganesh
Trading Corporation, B-1-1365, Ram Nagar,
Civil Lines, Ludhiana.
Mobile N0.93560-44919

THROUGH COUNSEL

BIKRAM SINGH SIDHU,
ADVOCATE & ASSOCIATES

Place: Ludhiana
Dated: 11.07.2023
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Suo Motu matter, on behalf of M/s Ganesh Trading Corporation, B-I-
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INDEX
Sr.No. Particulars
1 Reply on behalf of Arun Kumar Mehra, Partner of M/s Ganesh
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6 Copy of treatment bill of Ashwani Kumar paid to DMC &

Hospital, Ludhiana Annexure-E

7 Copy of the Reply sent to ACL by Arun Kumar Mehra,
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8 Copy of Udyam Registration Certificate no.Udyam PB-12-

0013055, is Annexure-G
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Submitted by

Arun Kumar Mehra, Partner M/s Ganesh
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PLACE: LUDHIANA
DATED:-



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI.

(PRINCIPAL BENCH)
O.A. No. 220 OF 2023

In Ref:-Notice of Hearing in Suo Motu matter in re:
new item published in The Indian Express, dated
14.3.2023 titled as “Ludhiana: Three workers dead,

two critical as fire breaks out in Hosiery Factory”.

Written Reply-cum-Written Statement to the Notice of
Hearing in Suo Motu matter, on behalf of M/s Ganesh
Trading Corporation, B-1-1365, Ram Nagar, Civil

Lines, Ludhiana.

Respected Sir,

This written reply-cum-written statement of the
proceedings initiated with regard to News item published in
Indian Express dated 14.3.2023 titled “Ludhiana Three

Workers dead, two critical as fire breaks out in Hosiery
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Factory” in connection with Original Application No0.220 of
2023 is filed through Arun Kumar Mehra son of Sh.Faqir
Chand Mehra is resident of House No0.56, Country Homes
West, Ayali Khurd, District Ludhiana, the partner of M/s
Ganesh Trading Corporation, situated at B-1-1365, Ram Nagar,
Civil Lines, Ludhiana. The answering respondent Arun Kumar
Mehra is the partner of M/s Ganesh Trading Corporation along
with Nitin Mehra, Vipan Kumar Mehra and Kunal Mehra. The
other partners have authorized Arun Kumar Mehra to submit
this reply before Hon’ble National Green Tribunal, New Delhi.
As a matter of facts, the firm under the name and style of M/s
Ganesh Trading Corporation is doing the business of
manufacturing the hosiery garments since 1974. The answering
respondent along with his brother Vipan Kumar Mehra was
running this firm initially. When their sons namely Nitin
Mehra son of Arun Kumar Mehra and Kunal Mehra son of
Vipan Kumar Mehra got education and able to do the business,
they also joined the said firm to earn the livelihood of their
family, hence four partners of M/s Ganesh Trading
Corporation are doing their business of manufacturing the
hosiery garments sincerely, honestly and never untoward, un-
natural or natural incident took place in their factory premises.

The answering respondent has also installed the equipments of

4

155



fire extinguishers i.e. cylinders and also made various
arrangements to control the fire. However, on 14.3.2023,
during the lunch break at about 1:15 PM suddenly fire break
out in the factory premises of M/s Ganesh Trading Corporation
due to the electric short circuit, then Kunal Mehra son of
Vipan Kumar Mehra and other co-workers/employees of M/s
Ganesh Trading Corporation tried their best to douse the fire
with fire extinguisher available in the factory premises of the
answering respondent. However, due to smoke some
employees/workers who were on the first and second floor of
the factory premises were got suffocated due to smoke erupted
due to sudden fire as the garments caught fire and heavy
smoke erupted and employees/workers got suffocated, they felt
un-conscious in the premises of the factory i.e. on the second
floor. As a matter of fact, two employees namely Ravinder
Kumar Chopra (since dead) and Inderjit Yadav (since dead)
came out of the factory premises, they again gone back in the
factory premises at the fire place of first floor to take their
tiffin from there, but they also felt un-conscious inside the
factory premises due to heavy smoke. Ravinder Kumar Chopra,
Mohinder Singh and Inderjit Yadav were taken to the hospital
when they were un-conscious, but they were declared dead by

the doctors of the hospitals. Thereafter, the answering

5
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respondent called the family members of Late Ravinder Kumar
Chopra to compensate them. The answering respondent paid
Rs.6 Lakhs in total to the legal heirs of late Ravinder Kumar
Chopra (since dead). Ravinder Kumar Chopra was also
registered employee with ESI, the legal heirs of Ravinder
Kumar Chopra namely Gaurav Chopra sworn his respective
affidavit duly attested before Executive Magistrate, Ludhiana
which is reproduced as “That | am the son of Late S.Ravinder
Kumar alias Ravinder Kumar Chopra (Aadhar Card No. 2105
3441 3739) son of Sh.Tarsem Lal alias Tarsem Lal Chopra. My
father Late Ravinder Kumar aged about 61 years old was
working in M/s Ganesh Trading Corporation, situated at Ram
Nagar, Civil Lines, Ludhiana. He was insured person under
ESI Act vide Insurance No0.2607621891 and having Aadhar
Card No. 2105 3441 3739. My father Late Ravinder Kumar had
met with an natural accident of fire took place in the factory
M/s Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in DMC &
Hospital, Ludhiana by his employer to save his life, whole of
the medical expenses and other treatment expenses were
incurred by the factory management/owners of M/s Ganesh
Trading Corporation. My father unfortunately expired on

14.3.2023 while he was under treatment. | have enquired all
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the facts about the cause of fire which took place accidently in
the factory M/s Ganesh Trading Corporation due to electrical
short circuit in the said factory, fellow workers of my father
had informed me about all these facts, | also arrived at the
conclusion that the employer of my father as well as
management, owners or any employee of the factory are not
responsible from any angle with regard to taking place of
sudden fire, the said fir in an “Act of God”, because it took
place due to electric short circuit. My mother Smt.Neelam Rani
wife of Ravinder Kumar alias Ravinder Kumar Chopra has
already expired very long back. My sister namely Smt.Radha is
already married with Sh.Sonu Sehgal. | am the only legal heir
of my deceased father Ravinder Kumar and is entitled to
receive the compensation and legal dues of my deceased
father. | also came to know that the police has got registered
FIR N0.0049 dated 14.3.2023, under section 304-A IPC with
P.S. Division No.8, Ludhiana against owners/management of
M/s Ganesh Trading Corporation, Ludhiana due to some
misunderstanding, | undertake to suffer statement in their
favour so that the aforesaid FIR would be cancelled/quashed
as no offence is committed by the management/owners of M/s
Ganesh Trading Corporation as they are not responsible for

the death of my father as well as for others, because it
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occurred due to act of God i.e. the fire took place in the
factory of M/s Ganesh Trading Corporation due to short
circuit. | received two separate cheques i.e. Cheque n0.004623
dated 30.3.2023 of Rs.4,00,000/- and another cheque
no.004669 dated 26.4.2023 for Rs.2,00,000/-, both cheques
drawn on HDFC Bank, The Mall Ludhiana from the
management of M/s Ganesh Trading Corporation, Ludhiana. |
have received the total sum of Rs.6,00,000/- (Rupees Six Lakhs
Only) towards compensation, payable salary, bonus, amount of
un-availed leaves, Gratuity including all other dues of my
father; | undertake that | will not file any type of case either
civil, criminal or for compensation or under any act as well as
on behalf of my other family members against the management
of M/s Ganesh Trading Corporation. Nothing is due of any sort
from the above said factory and its management. | hereby
undertake to withdraw all the complaints and applications (if
any) filed against the management as the same stands fully
satisfied. | further undertake not to raise any dispute or
complaint against the management. | also agree to appear
before the court and other authorities including police to give
statement, to sign documents, applications, affidavits and to do
all necessary acts to the effect that all my claims against

above said management M/s Ganesh Trading Corporation
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stands fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s Ganesh
Trading Corporation. | further undertake that | will also suffer
statement before the Hon’ble National Green Tribunal, New
Delhi for closing the proceedings initiated by Hon’ble
National Green Tribunal, New Delhi against management M/s
Ganesh Trading Corporation as | have received full and final
compensation from the management. Even the management M/s
Ganesh Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal, New
Delhi on my behalf as well as on behalf of my sister and other
family members to close the proceedings before Hon’ble
National Green Tribunal, New Delhi. | being legal heir of my
deceased father/workman Ravinder Kumar, do hereby further
undertake to indemnify the company M/s Ganesh Trading
Corporation and its management for all/any claim whatsoever
raised by any person claiming to be legal heir of workman i.e.
my father Ravinder Kumar and shall compensate the
company/managements from all such claims if any. The above
said affidavit-cum-indemnity bond executed by me after
undertaking the contents of the same and there is no undue
influence or pressure of any kind upon me while executing this

affidavit.” (Copy of Affidavit of Gaurav Chopra is annexure-
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B). One more employee namely Gulshan Kumar who was
taking lunch on the second floor of M/s Ganesh Trading
Corporation when the fire took place due to the short circuit of
the electricity, he also felt un-conscious and he was taken to
the hospital and he remained admitted in DMC & Hospital,
Ludhiana for about 22 days and whole of the medical expenses
and treatment expenses were incurred by the answering
respondent i.e. M/s Ganesh Trading Corporation which is
about Rs.2,93,634/- and incurred all the medicine expenses
about Rs.1,56,000/- other than the hospital bill, copy of the
final bill paid to DMC & Hospital, Ludhiana by the answering
respondent with regard to the treatment of Gulshan Kumar is
annexed herewith. It is also pertinent to mention here that
Gulshan Kumar died when he was taken to his residence by his
legal heirs. Thereafter, the answering respondent paid
Rs.8,00,000/- to the legal heirs of Gulshan Kumar i.e.
Rs.4,00,000/- to Kamlesh Kumari (widow), Rs.2,00,000/- to
Naresh Kumar (son) and Rs.2,00,000/- to Gagan Oberio (son).
Regarding which affidavits were sworn by the legal heirs of
Gulshan Kumar i.e. Kamlesh Kumari (widow), Naresh Kumar
(son) and Gagan Oberoi (Son) and the copies of the affidavits
are annexed as Annexures-C, Cl, C2 & C3. Two more

employees namely Inderjit Yadav and Mohinder Singh also
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died due to heavy smoke erupted out of the fire took place in
the factory premises of the answering respondent and due to
that they felt un-conscious. Inderjit Yadav and Mohinder Singh
are also the registered employees with ESI. One employee
namely Ashwani Kumar son of Karambir who is alive also got
injured due to the fire took place due to the electric short
circuit in the factory premises of the answering respondent.
Ashwani Kumar also sworn an affidavit which is annexed
herewith as Annexure-D and reproduced as “l joined M/s
Ganesh Trading Corporation, Ram Nagar, Civil Lines,
Ludhiana as worker on 13.3.2023. On my date of joining the
factory on 13.3.2023 | was not having my aadhar card and
bank passbook with me and my employer asked me to submit it
on the subsequent day to get me registered under the ESI Act
and | started my duty at 09.00 am. On 14.3.2023 during lunch
break at about 01.15 pm suddenly fire broke out in the factory
due to electric short circuit. The son of the employer and other
co-workers to douse the fire with the fire extinguishers
available in the factory. Due to smoke | got suffocated and fell
unconscious and later found myself admitted in the DMC
Hospital, Ludhiana where | remained under treatment and was
discharged on 20.3.2023. The expenses for all medical

treatment were borne by the management. Now | am feeling
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well. The employer used to provide me with the food and
medicines throughout. The management has given me a sum of
Rs.2,50,000/- as ex-gratia compensation vide cheque
no.004644 dated 10.4.2023 drawn on HDFC Bank, The Mall,
Ludhiana. | have enquired about the cause of accident in the
factory from the fellow workers and found the same to sudden
and natural accident. After taking details from my family
member | was allotted 2614561749 as Insurance number (ESI
number). Nothing is due of any sort from the above said
factory and its management. | hereby undertake to withdraw
all the complaints and applications (if any) filed against the
management as the same stands fully satisfied. | further
undertake not to raise any dispute or complaint against the
above management. | also agree to appear before the Court
and other authorities including the police to give statements,
to sign documents, applications, affidavit etc. and to do all
necessary acts to the affect that all my claims against the
above management stands fully satisfied and nothing is due
against them and do not want to pursue the case against the
management. The above affidavit is executed by me after
understanding the contents of the same and there is no undue
influence or pressure of any kind upon me while executing this

affidavit.” The answering respondent also compensated to
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Ashwani Kumar by paying an amount of Rs.2,50,000/- and also
paid treatment bill of Rs.94,000/- to DMC & Hospital,
Ludhiana. The copy of the said treatment bill paid to the
hospital is annexed herewith as Annexure-E. Even more help
was given to Ashwani Kumar by paying an amount of
Rs.30,000/-. So, the answering respondent took-care of his
employees Dbeyond his source of income and also paid
compensation to the families of the deceased as well as to the
injured by availing loans. As all the partners of M/s Ganesh
Trading Corporation, are God fearing persons having complete
faith in their culture and society. It is further pertinent to
mention here that one letter was received from the Labour
Department, Ludhiana bearing No0.1121 dated 28.4.2023, the
answering respondent also submitted his reply on 8.5.2023 to
the Assistant Labour Commissioner, Circle-4, Gill Road,
Ludhiana. The said reply is also reproduced as “To, The
Assistant Labour Commissioner, Circle-4, Gill Road,
Ludhiana. In Ref. Notice No0.1121 dated 28.4.2023 of ALC-4,
Ludhiana. Subject: Reply to the notice no.1121 dated
28.4.2023 to clarify about one-time compensation paid to
deceased and injured persons. Respected Sir, This is in
reference to your aforementioned notice asking us to clarify if

any One-Time Compensation was given to the deceased and
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injured person who suffered injuries in the fire took place in
our establishment on 14.3.2023. In this regard, it is

respectfully submitted as under:-

1. We are running a micro-scale partnership firm under the
name & style of M/s Ganesh Trading Corporation having a net
investment of all partners of about Rs.88 Lakhs comprised in
335 sq. yards (approx.) on rented premises in the area of Ram
Nagar, Civil Lines, Ludhiana. The firm is being run by the
male partners of four independent families who earn their
bread and butter from the above micro-scale establishment by

employing about 16 persons.

2. We make only garments and hosiery goods and no
hazardous activities is being carried out in our establishment
and no hazardous substance is being used. The activity of
making garments and hosiery goods does not generate any

trade effluent or fuel emissions.

3 Our establishment is registered under the MSME vide
Udhyam Number and is also registered under various labour
legislations including the ESI Act, 1948, Punjab Labour
Welfare Fund Act, 1965, etc. and has been contributing to the

ESI Dues and Labour Welfare Fund towards its schemes.
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4. On 14.3.2023, accidentally a fire took place in the
establishment due to an electrical short circuit wherein some
employees suffered employment injury arising out of and in the

course of their employment.

5. The management has taken all safety measures in its
establishment and is not responsible from any angle with
regard to taking the place of a sudden fire. The said fire
incident was an “Act of God” because it took place due to an

electric short circuit.

6. The management has also taken adequate safeguards by
providing fire extinguishers in the establishment and has
personally take all efforts to douse the fire by using the fire

extinguishers with the help of co-employees.

7. There are two separate entry/exit gates of the establishment
opening towards two opposite roads and also have two RCC-
built Staircase in our establishment for the safe movement of

our employees.

8. The injured were admitted in one of the best private
hospitals in Ludhiana namely, Dayanand Medical College &
Hospital, Ludhiana (DMCH) to save their lives and the entire

medical expenses and other treatment expenses were incurred
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by the management. An expense of Rs.4,50 Lakhs (approx.)
was incurred towards the medical treatment of Mr.Gulshan
Kumar and a sum of Rs.94,000/- (approx.) towards the medical
expenses of Ashwani Kumar. Later it comes to our notice that
while Mr.Gulshan Kumar was under treatment in DMC
Hospital his family members took his discharge against
medical advice (DAMA) on 4.4.2023 and took him to his
residence where he expired at his home. The management has
also paid a sum of Rs.40,000/- to Ashwani Kumar for his diet

and medicines.

9. All employees are covered under the Employees State
Insurance Act, 1948 vide following insurance number(s) and
have received/would receive the compensation and benefits

under the said Act:

S N ESI Rate of
(') Employee Name Insurance Age Pay

No. (INR)
Ravinder Chopra aka
Ravinder Kumar S/o Sh.

1. Tarsem Lal 2607621891 | 61 years | 16500/-
Mohinder Singh S/o Sh. Telu

2. Ram 2607647957 | 71 years | 15500/-
Inderjeet Yadav aka Indrajit

3. | S/o Sh. Tapsi Ram 2605556157 | 63 years | 16000/-

4. Gulshan aka Gulshan Kumar 2614561742 78 years 16000/-

16
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S/o Sh. Hari Chand

Ashwani Kumar S/o Sh.
Karamvir 2614561749 | 58 years | 16000/-

10.

11.

12.

13.

As per the provisions of the ESI Act, 1948 the
family/dependents of the deceased employee are entitled
to receive funeral expenses of Rs. 15000/- along with the
dependent pension from the ESI Corporation in the
employment injury cases.

Further, the family of deceased employees are also
entitled to receive compensation of Rs.2,00,000/- (Rupees
Two Lakhs only) along with the funeral expenses of
Rs.20,000/- each to the family of the deceased employee
under the Punjab Labour Welfare Fund Act, 1965.

The management is assisting the family/legal heirs of the
deceased to file for compensation under the ESI Act and
the Punjab Labour Welfare Fund schemes. Some cases are
already settled by the respective departments and other
cases are under the process of settlement.

It is respectfully submitted that Section 17 of the NGT
Act, 2010 specifically excludes the applicability of the
said section to "workman". The term "workman" in turn is

defined under Section 2(o0) of the Act as having the same
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14.

meaning assigned to it in the Workmen's Compensation
Act, 1923 (8 of 1923). It may be pertinent to mention here
that the Workmen's Compensation Act, 1923 pursuant to
an amendment is known as the Employee's Compensation
Act, 1923, and the term "workman" has been substituted
with  "employee"” Dby the Workmen's Compensation
(Amendment) Act. That the workman, who unfortunately
lost their lives in the incident, satisfies the definition of
"employee" under the Employee's Compensation Act, 1923
under Section 2(dd)(iii) read with clause (ii) of Schedule
Il and as such the provisions of Section 17 of the NGT
would not be applicable to the present case.

It is further submitted that as per Sections 53 and 61 of
the ESI Act, 1948 the dependents or the employees
(insured persons) who suffered employment injury defined
under the ESI Act are entitled to receive
compensations/benefits under the ESI Act and are barred
to receive any compensation or damages or similar
benefits under any other Act. The extracts of the above

sections are reproduced as under:

Section 53. Bar against receiving or recovery of

compensation or damages under any other law. —An
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insured person or his dependents shall not be entitled to
receive or recover, whether from the employer of the
insured person or from any other person, any
compensation or damages under the Workmen's
Compensation Act, 1923 (8 of 1923), or any other law for
the time being in force or otherwise, in respect of an
employment injury sustained by the insured person as an
employee under this Act.

Section 61. Bar of benefits under other enactments. —

When a person is entitled to any of the benefits provided
by this Act, he shall not be entitled to receive any similar
benefit admissible under the provisions of any other

enactment.

Section 2(8). ‘Employment injury’ is defined as

follows:

“employment injury” means a personal injury to an
employee caused by accident or an occupational disease
arising out of and in the course of his employment, being
an insurable employment, whether the accident occurs or
the occupational disease is contracted within or outside

the territorial limits of India.

In the light of foregoing submissions, the employees

and/or their dependents are entitled to receive the

o
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compensation and benefits under the ESI Act and the
Punjab LWF Act only and are not entitled to receive any

other compensations under any other law.

However, the management being God fearing persons
approached the family members of the deceased/injured
employees and extended the financial help out of
humanity and paid One Time Compensation/settlement to
their entire satisfaction in full and final as per the

following detail:

£ | One-Time Mod ¢

S.No mployee Compensation/ Paid to ode o

Name Payment
Settlement

1. Ravinder Gaurav Chopra S/o | Vide two
Chopra Sh. Ravinder Chopra | separate
aka Rs. 6,00,000/- cheques, ie.,
Ravinder cheque No.
Kumar S/o 004623 dated
Sh. 30.03.2023 of
Tarsem Lal Rs. 4.,00,000/-
(deceased) and another

cheque No.
004669 dated
26.04.2023 of
Rs. 2,00,000/-
both cheques
drawn on HDFC
Bank, The Mall,
Ludhiana.

2. Gulshan 1. Kamlesh Kumari | Cheque no.
aka W/o Sh. Gulshan | 004665 dated
Gulshan Rs. 8,00,000/- Zuorgaoroos)aid Rs. 24/04/2023
:Emar Hseffi 2. Gagan Oberoi S/o

' Sh. Gulshan
Chand Kumar paid Rs.
(deceased) 2,00,000/-
3. Naresh Kumar | Cheque no.
S/o Sh. Gulshan | go4662 dated
Kumar
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24/04/2023
paid Rs.
2,00,000/-
Remarks:
Management
incurred a sum of | Cheque no.
Rs. 4.50 Lakhs | 004664 dated
(approx) towards his | 24/04/2023
medical expenses
but his family took
his discharge
against medical
advice [DAMA]. All cheques
drawn on HDFC
Bank, The Mall,
Ludhiana.

3. Ashwani Sh. Ashwani Kumar | Cheque No.
Kumar S/o (now fit) 004644 dated
sh. Rs. 2,50,000/- 10.04.2023
Karamvir drawn on HDFC
(injured) Remarks: Bank., The Mall,

Management Ludhiana.
incurred a sum of

Rs. 94,000/-

(approx.) towards

his medical

expenses and paid a

sum of Rs. 30,000/-

towards his diet and

medicines.

4. Mohinder
Singh S/o

sh. Tely | We are contacting the family members and requesting
them to accept the One-Time settlement/Compensation.
However, they have not turn-up to date despite repeated
calls and reminders.

Ram
(deceased)

5. Inderjeet
Yadav S/o
Sh. Tapsi
Ram
(deceased)

Photocopies of cheques along with the Aadhar cards of
all family members of the deceased/injured are attached for

your record, please.
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We hope that you will find the above submissions in
order.

Thanking you.

Yours sincerely
Copies Encl:

1. Copies of cheques issued to the legal heirs/injured.
2. Aadhar cards of legal heirs/employees

3. Copies of e-pehchan card (Insurance under ESI Act)
4. DAMA report of Gulshan Kumar

5. Discharge report of Ashwani Kumar

The same is annexed herewith as Annexure-F. M/s
Ganesh Trading Corporation is a small unit which is also
registered with MSME and regarding with Udyam
Registration certificate bearing no.Udyam PB-12-0013055
issued and the same is also annexed herewith as Annexure-
G. The Income Tax Returns (ITRs) of the firm M/s Ganesh
Trading Corporation for the assessment years 2021-2022 and
2022-2023 are also annexed herewith as Annexures-H & |
which also show that the unit of the answering respondent
under the name and style of M/s Ganesh Trading
Corporation is a very small unit. By working very hard in
the said factory the answering respondent and the other
partners are feeding their about 11 family members and
about 16 employees. Hence, it is clarified that in the small

unit the answering respondent’s family and 16 employees
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are surviving and earning their livelihood instead of the fact
that income is very meagre and there is no any surplus
money with the answering respondent. It is also pertinent to
mention here that the unit of the answering respondent under
the name and style of M/s Ganesh Trading Corporation is a
dry unit in which no printing is used, no dyeing is done, it is
only a small unit for manufacturing the garments i.e.
stitching the garments, preparing the garments, so this unit
does not fall under the Punjab Pollution Control Board and
Central Pollution Control Board, so section 17 of NGT Act
is not applicable with regard to the unit M/s Ganesh Trading
Corporation of the answering respondent. Moreover, the
employees are registered under ESI. The unit of the
answering respondent is also registered under the Municipal
Corporation, Ludhiana regarding which property tax return
assessment report of the year 2021-2022 and 2022-2023 are
annexed herewith as Annexure-J. M/s Ganesh Trading
Corporation of the answering respondent is also registered
under ESI and the said documents are annexed herewith as
Annexure-K & L. The aforesaid facts are true and correct
as per the best knowledge of the answering respondent.

Nothing is concealed from this Hon’ble Tribunal. All the
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documents annexed herewith are true and correct duly
signed by the answering respondent.

Hence, it may kindly be taken into consideration and
proceedings initiated before the Tribunal may kindly be
closed and the case file may kindly be consigned to the
record room.

Submitted by

Arun Kumar Mehra, Partner M/s

Ganesh Trading Corporation, B-I-

1365, Ram Nagar, Civil Lines,

Ludhiana.

Mob. N0.93560-44919

THROUGH COUNSEL

BIKRAM SINGH SIDHU,
ADVOCATE & ASSOCIATES

Place: Ludhiana

Dated:-

24
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Annexure-A

- | N.C.R. B/ sft.nra. s
LLF.-l Rdtfgs et ean -

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)

(ries mue fatae )
(wrar 154 €5 yfafonr nfasr @ 3fag)
1. District (f9%" ): POLICE COMMISSIONERATE P.S.(g=" ): DIVISION 8 Year(A's ): 2023
LUDHIANA
FIR No. 0049 Date and Time of FIR 14/03/2023 22:35 hrs
(. mret o ): (Ae.nret g & 3dta W3 mit ):
Is FIR electi_on related (Yes/No) No Election Type ( 3= e fam ): NA
(a1 8= 378 Fefeg Ae e o, 37)
(@ 1 &)): ,
2. S.No.(8#3) Acts (373%) | Sections (arar=r) ]
1 IPC 1860 _ - [304A ]
3.(a) Occurrence of offence (hfuaw # WZ?FJ
Date From Date To
1. Day(fes): Tuesday (3dta 3): 14/03/2023 (3dT3=7):  14/03/2023
Time Period Time From Time To
(711 i) Pahar 5 (7 3): 13:25 hrs (md 39):  14:.00 hrs
(b) Information received at P.S.(a7@ Date Time
few HoeT yuz Je @ st w3 mr): (o) 14/03/2023 (mH):  21:45 hrs
‘) General Diary Reference  Entry No. Date & Time
© (SWe™HET Heas) : (yfewet m): 040 (3dfta w3 m) 1 14/03/2023 21:45 hrs
4. Type of Information (mr=adt &t fami): Written
5. Place of Occurrence (wea™ rams ): ”
(a)Direction and distance from P.S. Beat No.
(a2 I gt w3 fom): EAST, 2.0 Km(s) (de ) :
(b) Address T TS ITUING ,TH war fres Bt Bhmwrer
(u37):

In case, outside the limit of this Police Station, then
(@) (Aag w7 HiiT 3 5709 3 1)

Name of P.S

(a7 T 5H):

Distnct( State)

(rﬂ?(w))
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N.C.R.BM&.Ht.nra. dt
LLF.-l ffifgs se3tdt ean -

6.Complainant / Informant (frarfezaasT /Aeaaes):
(a)Name (a™): Wis=a fHu

(b)Father's Name (R = am™) : amfla fity

(c) Date/Year of Birth (7&y Ita/ams): 1991

(e)UID No(mmmeisht & ): (d)Nationality(a@ed3T): INDIA
(f) Passport No. (ymise &.): Date of Issue (7t ags & tH3h):

Place of Issue
(vvdt a9 ©T HES ):
(g)!d details (Ration Card,Voter ID Card,Passport,UID No.,

S.No. Id Type Id Number
(39 8}) (vere uza &t famy) (ueTs 3H3)
1
(h)Address (u37):
‘ S.No. |Address Type Address
(3 3.) |(u3 <t famm) (uzn)
3 Present Address e8e 55a8,TRdt Hivs fee fad3, UNKNOWN =33 W53 w19 fais 33,
DIVISION 8,POLICE COMMISSIONERATE LUDHIANA,PUNJAB,
INDIA

2 | Pemmanent Address |38 55a8,gRd! Hin® efeq fads, UNKNOWN,Ee39 #a3' 418 fals 83,
DIVISION 8,POLICE COMMISSIONERATE LUDHIANA,PUNJAB,

I INDA
(i) Occupation (fa37 ):
Phone number Mobile
() (2125 3): (rerfes 7):

Details of known/suspected/unknown accused with full particulars \\* it /
7. (erfaz/ddftmifamm3 waaw w y3 232 nfog =3es ): AN %/
Accused More Than(ffa 3 < »ugmdt <t fassh): \\:\%g‘
S.No. [Name Alias Relative's Name Prese ress \
(B 3) (3™m) (Suzm™) (fom3ee = ™)  |(Haer u3)
1 |o3w 23fsa araldms 1. ftmrer UNKNOWN,POLIC
BT & e was COMMISSIONERATE r
L Hfaar LUDHIANA,PUNJAB,INDIA
2 |oEw o3ty aalws [1. anm@H ,UNKNOWN,POLICE
Bftmrer @ 39 fdRes COMMISSIONERATE j
. LUDHIANA,PUNJAB,INDIA |

8 Reasons for delay in reporting by the complainant/informant
'(memwmmﬁm@mmmaa@a?m):

9. Particulars of properties of interest (reafuz writere v 29e):




— - N.C.R.BM3.Ht.»ra ot
LLF.-| Bfifgs et arau -I

Value(In Rs/-)
(saH (¥ 9))
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' S.No. Property Category Property Type Description
‘(SB‘TK)J(WE@#T@) (Ffeere < fam ) (==)

10 Total value of property stolen(in Rs/-)

. (IR I wlrem T I HE(a e ) ):

11 Inquest Report / U.D. case No. , If any (et fadee / g3t .ygoe 7. , R ¢ F2):
S No. (&3t 3. ) UIDB ‘Number (7. Eﬂl@aa H.)

12 First Information contents ([g=):

#5637 5419 fais I3 sfmrer @va fiT 32 ws 7 9971203158 fimrs 3T iy 7 G893 U3 & afe
TE T i3 Higa efes fdis ve39 Reas efg news &as mis sftmrer fel efed Aews niend
3fes3 T v it 14-03-2023 3 =93 " 01.25 PM feq fegsw i et fx aon zafsa
FIUIHE IH 33919 fi=s wels shorer fane s wigs Hivs w3 39 fiRee 3 rae 75 feg war
a1 et ft fram 3wt diem mewr ARAR.§ w3 wifFar afeais afifeg avma &t wareet 35 W3 afeg
93 P S AR 18 W wiaT I8 wEt ardw 23fFar araldns a9t gy  wigt I3Et iy
afisht feg Beredt et @ SR & I w96 wiar w9 I ot it e w9 i S9@E 3 T e feg
niar 37 3 7t Ht =53 g 2.00 PM =2 »ift wrd wamam wiar 997 93 Ht for Sas 2aedt feg d aae
UH 994 Wdl BIIE 96 FBAS T S9N J IR fAge § mEdw ot gruzts 3w g st feg gremr
IEH 23fSar gldns Bfmmer € Hifesa I8 Saedt feT w98 Guags & e wos fegsr €t syt
3 meaiadt ads Tufan I Sdedt Wga was HiggT 3 aIdw 2afSar S9udns sftmre @ 39
fofems € fuse sot agat I i fanis fewer féar ve fonr gix T SD/-
Maninder Singh 14!3/233HEﬂHHavjit{" A g 3&Ws s8g 08 Sftmrer it
14/3/23 I5Te yfsw W Ho FE Hu | 3898/af,dzed wadty fiw 3.
2432/3f5,3seg ks "W 5.460/sf0 i ,ifiu 3. 1623/5ft € g It Ht I Hs
A U feat fegemg it i araw 23fsr aroian 3 e sets Bftmier feg wig B9 3 fird
HE H:E AA3 ufgn uadt @ Har =g 3 U O fad wises i yse amfis iy €a3 ofes »erg
sfowe 3 M3 uw w2 €3 fowrs Sfidts aaow fawer fes Buenr 3 ey w9 uF 3
wefen fijeg €t vew a8 e dva s wus 833 s Fdt Ha & »u fprms 33 »iaroHt feg
eHsys 13 fem <o At d&r a9 70578 Mt 14.03.2023 wrd Hifed aHE W3 dar udt
70576 43t 14.03.2023 w3 afeg Juzr ot aruzms e 3 s 3T fa fear <t Qo
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N.C.R.BM3 Ht nrg st
LLF.-l [Rdifgs geatdt eawn -

' ggwfeamﬁféﬁgemc ad6 2a's feow B3 3 ot 3 w3 ffeaHls Usa sudt o &t & fes
TS B fed W3 3 et 3 w2 vt IHS M2 I8HS IHT StoH. At JTruEs Sitre i
73 fomm U6 favs I Qa3 W3 THIUTs TS IR €a3s dar 3 d7oM 304-A IPC T ufenmr e 3
yaeH" gafise mids Higar 3 arew caffa aalons Bftrre € J9 fiRerd € & WoH 893 Taw
i 3fves g98s Bt s Jet Jwemg Wty fifur §.2432/3ft 3 wreT S AireT J HeleHT €9 F9d
F5g waeHT 3 Wi itz w2 3 deds g 3 ez fodt AR W HiE AR UfSH UTadt © HAge e
I SD/- Harjit Singh Asi Saft 38w Ter 3 5.8 it gt 14/3/2023 wde i a9 fires
wets Shore i 9:35 PM  wi one wmve foms €3 s 3 ua waenr €93 & doH §a3
Hofyme étﬁ%@aaméwawfe‘%ma&rmaa&mﬁwuhmFlRﬁHcm

293 afore 10 UH S97@ IeFi 59 ar 3+t areft | Sfeds aW B awdir wfeadn feger fedt |
gt gue 589 43 AT 10:35 PM

13 Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at

Item No. 2.
(ara=ret : I Areadt 578 Ut 9ger I f wuT 995 T ST H. 5 2 . &5 wandt wrar @ 3foz A):
(1)Registered the case and took up the or
investigation (3% Tad a3 famr W3 UFTT I S (7)
fam):
(2)Directed (Name of 1.O.): Rank
(3=t mifgardt & am1 ): HARJIT  singh (mgeT): ASI (Assistant Sub-Inspector)
No(%): 1999 to ta nvestigation (z 719 »ru uH ¥ wet fsgen fear fanr) or (s

(3)Refused investigation due e “R%\PE?SH‘H CiEW B

or (#) \ }
(4)Transferred to P.S. District
(wv=T): (fegm):

on point of jurisdiction (Fe=¢t a752) .

F.l.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given
to the complainant/informant free of cost. (frarfegagsT/nesrassT g YrabEl uF a et ot mdt waw
Fewr Wi w3 o gt we3 frarfezgaesT 3 fest aet |)

R.O.A.C.(w9.§ .2 A1)
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N.C.R.B/A&. Ht.nra.dft
I.I.F.-| [2fifgs ge3tdt san -l

4 signature!T humb impression of the complainant /

' nformant (frafeSe@/ATSEasT @ THINT / WS ©
f5e): -
¥ 15 Date and time of dispatch to the court p N g\)
(mers3 f<e Un 995 ot 3dta M3 AH).
Signature of Officer in charge, Police
— Station
(g ygrdt @ TJAITHI)

Name(a™): BHAJAN SINGH
Rank (m3e7): Sl (Sub-Inspector)
No(¥.): 1922/LDH
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E-Stamp Certificate No. IN-PB93193372070078V, dated 25.04.2023

AFFIDAVIT

I, GAURAV CHOPRA aged about 34 years and son of
Late Sh. Ravinder Kumar alias Ravinder Chopra S/o Sh.
Tarsem Lal alias Sh. Tarsem Lal Chopra, presently residing
at B-34/683, Street No. 5, Chander Nagar, Ludhiana

(Aadhar Card No. 5571 9359 7915), (Mobile No.

9781184707) do hereby solemnly affirm and declare as
under:

1. That I am the son of Late Sh. Ravinder Kumar alias
Ravinder Chopra (Aadhar Card No. 2105 3441 3739)
son of Sh. Tarsem Lal alias Sh. Tarsem Lal Chopra.

2. That my father Late Sh. Ravinder Kumar aged about 61
years old was working in M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana. He was insured person under ESI Act vide
Insurance No. 2607621891 and having Aadhar Card
No. 2105 3441 3739.

3. That my father Late Ravinder Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment

expenses werex incurred by the factory

v
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management/owners of M/s Ganesh Trading

Corporation. My father unfortunately expired on
14.03.2023 while he was under treatment.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my father
had informed me about all these facts, I also arrived at
the conclusion that the employer of my father as well
as management, owners or any employee of the
factory are not responsible from any angle with regard
to taking place of sudden fire, the said fire is an “Act of

God, because it took place due to electric short circuit.

That my mother Smt. Neelam Rani wife of Sh. Ravinder
Kumar alias Ravinder Chopra has already expired very
long back. My sister namely Smt. Radha is already
married with Sh. Sonu Sehgal. T am the only legal heir
of my deceased father Ravinder Kumar and is entitled
to receive the compensation and legal dues of my
deceased father.

That I also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that

Ng
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the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my father as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading

Corporation due to short circuit.

That I have received two separate cheques, i.e.,
cheque No. 004623 dated 30.03.2023 for Rs.
4,00,000/- and another cheque No. 004669 dated
26.04.2023 for Rs. 2,00,000/- both cheques drawn on
HDFC Bank, The Mall, Ludhiana from the management
of M/s Ganesh Trading Corporation, Ludhiana. I have
received a total sum of Rs. 6,00,000/- (Rupees Six
Lakhs Only) towards compensation, payable salary,
bonus, amount of unavailed leaves, Gratuity including
all other dues of my father; I undertake that I will not
file any type of case either civil, criminal or for
compensation or under any act as well as on behalf of
my other family members against the management of
M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to

appear before the CQUI and other authorities including

i
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police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon'ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation
as I have received full and final compensation from the
management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
sister and other family members to close the
proceedings before Hon'ble National Green Tribunal,

New Delhi.

That I being legal heir of my deceased father/workman
Ravinder Kumar do hereby further undertake to
indemnify the company M/s Ganesh Trading
Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal
heir of workman i.e., my father Ravinder Kumar and
shall compensate the company/managements from all
such claims if any.
|\
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10. That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same

and there is no undue influence or pressure of any kind
upon me while executing this affidavit.

v

Dépafent
Verification:

It is hereby verified that the contents of my affidavit
are true and correct to the best of my knowledge and belief

and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 26" day of April, 2023.
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The above person appeared and deposed before me

Affidavit Attestation
A

26/04/2023
RVN48227449
RD0004178305
GAURAV CHOPRA
RAVINDER KUMAR

CHANDER NAGAR,TEHSIL/SUBTEHSIL LUDHIANA
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB

ADVOCATE
GURSHARAN SINGH

e Magistrate

Ludhiana West
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E-Stamp Certificate No. IN-PBA2436 (0005735¢V gated 24 -0k -202.3

AFFIDAVIT

I, KAMLESH KUMARI (aged about 71 years) wife of Late
Gulshan Kumar son of Hari Chand, Resident of House
No.707, Chhouni Mohalla, Central Post Office, Ludhiana-

141008; (Aadhar Card No.7663 6911 0434), do hereby
solemnly affirm and declare as under:

1. ThatI am the legally wedded wife of Late Sh. Gulshan

Kumar (Aadhar Card No.8847 8232 0469) son of Sh.
Hari Chand.

2. That my husband Late Gulshan Kumar aged about 78
years old son of Sh. Hari Chand joined M/s Ganesh
Trading Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana as worker on 13.03.2023. He was enrolled as
insured person under ESI Act vide Insurance
No0.2614561742 and having Aadhar Card No. 8847
8232 0469.

3. That my husband Late Gulshan Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment
expenses were incurred by the factory
management/owners of M/s  Ganesh Trading




Corporation, after treatment my husband Late Gulshan
Kumar was discharged on 04.04.2023, thereafter he
expired on 04.04.2023 at my house.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my
husband had informed me about all these facts, I also
arrived at the conclusion that the employer of my
husband as well as management, owners or any
employee of the factory are not responsible from any
angle with regard to taking place of sudden fire, the

said fire is an “Act of God, because it took place due to
electric short circuit.

That I am one of the legal heirs of my deceased
husband Gulshan Kumar, whereas, my sons Gagan
Oberoi and Naresh Kumar are also legal heirs of my
late husband Gulshan Kumar, they also sworn their
separate affidavits in that regard. I have also one

daughter namely Smt. Preeti who is already married
with Sh. Chanderpal.

That T also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that
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the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my husband as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading

Corporation due to short circuit.

That I have received an amount of Rs. 4,00,000/-
(Rupees Four Lakhs Only) vide Cheque no. 004665
dated 24/04/2023 drawn on HDFC Bank Ltd., The Mall,
Ludhiana from the management of M/s Ganesh Trading
Corporation towards compensation, his payable salary,
gratuity and other dues; I also received this amount on
behalf of my daughter Preeti wife of Sh. Chanderpal, so
my daughter will not claim any compensation or
amount from the management of M/s Ganesh Trading
Corporation. I undertake that I will not file any type of
case either civil, criminal or for compensation or under
any act as well as on behalf of my all children against
the management of M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to

appear before the court and other authorities including
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police to give statement, 1O sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon'ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon'ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation
as I have received full and final compensation from the
management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
daughter and other family members to close the
proceedings before Hon'ble National Green Tribunal,
New Delhi.

That I on behalf of all legal heirs of my deceased
husband/workman Gulshan Kumar do hereby further
undertake to indemnify the company M/s Ganesh
Trading Corporation and its management from all/any
claim whatsoever raised by any person claiming to be
legal heir of workman i.e. my husband Gulshan Kumar
and shall compensate the company/managements from

all such claims if any.
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10. That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same
and there is no undue influence or pressure of any kind

upon me while executing this affidavit. - I
o FFEWNSY |
Deponent
Verification:

It is hereby verified that the contents of my affidavit
are true and correct to the best of my knowledge and belief
and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 24" day of April, 2023. -

N NG |

Deponent



l
1

Entry Date

ID Number

Stamp Paper Number
Applicant Name
Father/Husband Name
Address

Identity Type
Identification No.
Affidavit Type

Affidavit Attestation

24/04/2023
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E-Stamp Certificate No. IN-PB924330187438¢8V , dated 2404 -2023

AFFIDAVIT

I, NARESH KUMAR (aged about 51 years) son of Late
Gulshan Kumar son of Hari Chand, resident of House
No.707, Chhawni Mohalla, Bagga Kalan, Central Post Office,
Ludhiana-141008; (Aadhar Card No.2229 0130 3062), do
hereby solemnly affirm and declare as under:

1. That I am the son of Late Sh. Gulshan Kumar (Aadhar
Card No.8847 8232 0469) son of Sh. Hari Chand.

2. That my father Late Gulshan Kumar aged about 78
years old son of Hari Chand joined M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana as worker on 13.03.2023. He was enrolled as
insured person under ESI Act vide Insurance
No.2614561742 and having Aadhar Card No. 8847
8232 0469.

3. That my father Late Gulshan Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment
expenses  were incurred by the factory
management/owners of M/s Ganesh Trading
Corporation, after treatment my father Late Gulshan

kiR Jbs DT



Kumar was discharged on 04.04.2023, thereafter he
expired on 04.04.2023 at the house.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my father
had informed me about all these facts, I also arrived at
the conclusion that the employer of my father as well
as management, owners or any employee of the
factory are not responsible from any angle with regard
to taking place of sudden fire, the said fire is an “Act of
God, because it took place due to electric short circuit.

That I am one of the legal heirs of my deceased father
Gulshan Kumar.

That I also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that
the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my father as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading
Corporation due to short circuit.
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That 1 have received an amount of Rs. 2,00,000/-
(Rupees Two Lakhs Only) vide Cheque no. 004664
dated 24/04/2023 drawn on HDFC Bank Ltd., The Mall,
Ludhiana from the management of M/s Ganesh Trading
Corporation towards compensation and gratuity; I
undertake that I will not file any type of case either
civil, criminal or for compensation or under any act as
well as on behalf of my other family members against
the management of M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to
appear before the court and other authorities including
police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon’ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation
as I have received full and final compensation from the

management. Even the management M/s Ganesh

L) e
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10.

Trading Corporation is authorized to produce the copy
of this affidavit before Hon'ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
mother, sister and other family members to close the

proceedings before Hon'ble National Green Tribunal,
New Delhi.

That I being legal heir of my deceased father/workman
Gulshan Kumar do hereby further undertake to
indemnify the company M/s Ganesh Trading
Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal
heir of workman i.e. my father Guishan Kumar and

shall compensate the company/managements from all
such claims if any.

That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same
and there is no undue influence or pressure of any kind
upon me while executing this affidavit.
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Deponent

Verification:

It is hereby verified that the contents of my affidavit

are true and correct to the best of my knowledge and belief

and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 24" day of April, 2023.

Ce

Deponent
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Affidavit Attestation

Entry Date 24/04/2023
ID Number RVN438166044
\
Stamp Paper Number RD0004170982
Applicant Name NARESH KUMAR
Father/Husband Name GULSHAN KUMAR
Address g CHHAWNI MOHALLA, TEHSIL/SUBTEHSIL LUDHIANA
CENTRAL,DISTRICT LUDHIANA, STATE PUNJAB
Identity Type ADVOCATE
Identification No. GURSHARAN SINGH
NE
Affidavit Type 3

The above person appeared and deposed before me

udhiana West
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AFFIDAVIT

I, GAGAN OBEROI (aged about 42 years) son of Late
Gulshan Kumar son of Sh. Hari Chand, resident of House
No.350/39, Street No.2, Inder Nagar, Backside Malhi Palace,
Ludhiana-141006, (Aadhar Card No.9958 0005 0778), do
hereby solemnly affirm and declare as under:

1. That I am the son of Late Sh. Gulshan Kumar (Aadhar
Card No.8847 8232 0469) son of Sh. Hari Chand.

|
|
!

= 2. That my father Late Gulshan Kumar aged about 78
];: years old son of Hari Chand joined M/s Ganesh Trading
fr{ Corporation, situated at Ram Nagar, Civil Lines,
@ Ludhiana as worker on 13.03.2023. He was enrolled as
I!_-i',f insured person wunder ESI Act vide Insurance

No0.2614561742 and having Aadhar Card No. 8847
8232 0469.

3. That my father Late Gulshan Kumar had met with an
natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment
injury on 14.3.2023, thereafter he was got admitted in
DMC & Hospital, Ludhiana by his employer to save his
life, whole of the medical expenses and other treatment
expenses were incurred by the factory
management/owners of M/s Ganesh Trading
Corporation, after treatment my father Late Gulshan
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Kumar was discharged on 04.04.2023, thereafter he
expired on 04.04.2023 at the house.

That I have enquired all the facts about the cause of
fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my father
had informed me about all these facts, I also arrived at
the conclusion that the employer of my father as well
as management, owners or any employee of the
factory are not responsible from any angle with regard
to taking place of sudden fire, the said fire is an “Act of
God, because it took place due to electric short circuit.

That I am one of the legal heirs of my deceased father
Gulshan Kumar.

That T also came to know that the police has got
registered FIR No0.0049 dated 14.3.2023, under
sections 304-A IPC with P.S. Division No.8, Ludhiana
against owners/management of M/s Ganesh Trading
Corporation, Ludhiana due to some misunderstanding, I
undertake to suffer statement in their favour so that
the aforesaid FIR would be cancelled/quashed as no
offence is committed by the management/owners of
M/s Ganesh Trading Corporation as they are not
responsible for the death of my father as well as for
others, because it occurred due to act of God i.e. the
fire took place in the factory of M/s Ganesh Trading
Corporation due to short circuit.
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That I have received an amount of Rs. 2,00,000/-
(Rupees Two Lakhs Only) vide Cheque no. 004662
dated 24.04.2023 drawn on HDFC Bank Ltd., The Mall,
Ludhiana from the management of M/s Ganesh Trading
Corporation towards compensation and gratuity; I
undertake that I will not file any type of case either
civil, criminal or for compensation or under any act as
well as on behalf of my other family members against
the management of M/s Ganesh Trading Corporation.

That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands fully
satisfied. I further undertake not to raise any dispute or
complaint against the management. I also agree to
appear before the court and other authorities including
police to give statement, to sign documents,
applications, affidavits and to do all necessary acts to
the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands
fully satisfied and nothing is due against them and do
not want to pursue the case against management M/s
Ganesh Trading Corporation. I further undertake that I
will also suffer statement before the Hon’ble National
Green Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New Delhi
against management M/s Ganesh Trading Corporation

as I have received full and final compensation from the

o
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management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy
of this affidavit before Hon’ble National Green Tribunal,
New Delhi on my behalf as well as on behalf of my
mother, sister and other family members to close the

proceedings before Hon'ble National Green Tribunal,
New Delhi.

That I being legal heir of my deceased father/workman
Gulshan Kumar do hereby further undertake to
indemnify the company M/s Ganesh Trading
Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal
heir of workman i.e. my father Gulshan Kumar and

shall compensate the company/managements from all
such claims if any.

That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same
and there is no undue influence or pressure of any kind

upon me while executing this affidavit.

\
u‘cg;:}.
Deponent

Verification:

are

It is hereby verified that the contents of my affidavit
true and correct to the best of my knowledge and belief

and nothing relevant has been concealed therefrom. Verified
at Ludhiana on this 24 day of April, 2023.

MWWMU‘*’
T

.

Deponent
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Affidavit Attestation
Entry Date 24/04/2023
ID Number RVN48165786
Stamp Paper Number RD0004170981
Applicant Name GAGAN OBEROI
Father/Husband Name GULSHAN KUMAR
Address INDER NAGAR, TEHSIL/SUBTEHSIL LUDHIANA
EAST,DISTRICT LUDHIANA STATE PUNJAB

identity T ADVOCATE S (é.?i'ﬁ-‘*

' e TN
Identification No. GURSHARAN SINGH ‘}5 % -

Affidavit Type

The above person appeared and deposed before me
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P DAYANAND MEDICA
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DISCHARGE AGAINST MEDICAL Ay o ITAL
L ADVICE (DAMA) Sumpan ANA @
) SUMMARY
Pationt Name: C“u“ fou um AL
WHEN TO OBTAIN URGENT CARE: MRD No: | §0214

CaiutaL Cord.

p
URGENT CARE TELEPHONE NUMBER:
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Declaration:

I/We have been explained about the need of continue treatment in this hospital in my Jour
vernacular language but inspite of that |/we do not want further treatment and leaving this
hospital at our own risk and responsibility and getting Discharge Against Medical Advice
(DAMA).

Declaration signed and DAMA Summary received by:
Yvjas Povp, _ Ymes bt ~ _.(0 ©
Dut; Time Signature of Patient/ Name of Patient/ Relationship
Next of kin Next ¢f kin

NOTE: Discharge Against Medical Advice ( DAMA) Summary r.iust be received and signed by the patient and in case

Is physically/mentally incompetent, it must be signed by next of kin (spouse/

of minor or when patient

son/daughm/parents/brothers/slsm).
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10.04.2023 (01:21 P.M) r dated

AFFIDAVIT

I, ASHWANI KUMAR aged about 58 years son of Sh. Karambir,
presently residing at Tehsil Phillaur, Darapur, Mehsurnpur, Distt.

Jalandhar-144035 (Aadhar Card No. 7966 6643 9783) do hereby
solemnly affirm and declare as under:

1) That I joined M/s Ganesh Trading Corporation, Ram Nagar, Civil
Lines, Ludhiana as worker on 13.03.2023.

%? 2)  That on my date of joining the factory on 13.03.2023 I was not

Hve having my aadhar card and bank passbook with me and my employer
asked me to submit it on the subsequent day to get me registered
&, under the ESI Act and I started my duty at 09.00 am.

]

- ) 3) That on 14.03.2023 during lunch break at about 01.15 pm

suddenly fire broke out in the factory due to electric short circuit.

4) That the son of the employer and other co-workers alongwith me

;4‘ ' tried to douse the fire with the fire extinguishers available in the
B factory.

5) That due to smoke I got suffocated and fell unconscious and later
found myself admitted in the DMC Hospital, Ludhiana where I remained
under treatment and was discharged on 20.03.2023. The expenses for
all medical treatment were borne by the management.

6) That now I am feeling well. The employer used to provide me with
the food and medicines throughout. The management has given me a
sum of Rs. 2,50,000/- (Rupees Two Lakh fifty thousand only) as
ex-gratia compensation vide cheque No. 004644 dated 10.04.2023
drawn on HDFC Bank, The Mall, Ludhiana.

7) That I have enquired about the cause of accident in the factory

from the fellow workers and found the same to sudden and natural
accident.

8) That after taking details from my family member I was allotted
2614561749 as Insurance number (ESI Number).

9) That nothing is due of any sort from the above said factory and its
management. I hereby undertake to withdraw all the complaints and
applications (if any) filed against the management as the same stands
fully satisfied. I further undertake not to raise any dispute or complaint
against the above management. I also agree to appear before the Court
and other authorities including the police to give statements, to sign
documents, applications, affidavit etc. and to do all necessary acts to
the affect that all my claims against the above management stands fully
P oot Jer =
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satisfied and nothing

is due against them and do not want t
case against the Management. 0 pursue the

DEPONENT
Verification

—_— i

It is hereby verified that the contents of my above affidavit are
true and correct to the best of my knowl

edge and nothing relevant has
been concealed therefrom.

Verified at Ludhiana
On this

DEPONENT ,

Aabwsos  frurns

985S —22 ) e

i rma
graa{n LLSB'.‘Aadvocate

xa;lt Court, Ludhiana



Entry Date

ID Number

' Stamp Paper Number
Applicant Name
Father/Husband Name

Address

Identity Type
|dentification No.

Affidavit Type

The above person appeared and deposed before me

Affidavit Attestation

10/04/2023

RVN47704815 s

RD0000870212 Phh
%, AL T

ASHWANI KUMAR Eo A o X
NN

KARAMVIR N \;‘&j‘

LUDHIANA, TEHSIL/SUBTEHSIL LUDHIANA
WEST,DISTRICT LUDHIANA,STATE PUNJAB

GOVT EMPLOYEE
P/1681/2004
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e £, ASP A KLAGAR o he, D Annexure-E
Dmcharpeg w, 107 MEDCAL U4 Admission Dete 11532023 1007 18 i
Decharged Bag g, :'OU @I rw’:?'m :"r:::mmrx
Patiany 1 ENERGENCYN0 Visit Number LB
No. of Catagory JEMLRGENCY Gender {y
oy ted i* Age 13 Yows
'Mhh I RARALR A g
WMN@ L 1ETIIICNT .
Servics Accounting 1 N
Doclor Coda Particulary e
OMSSION FEE 35000 N
s ANAESTHESIA A
175000
BED CHARGES (DUCH) i y
r = s 28952 .
881000 4
css0 s [
i 24000
DIETICIAN CONSULTATION o
ECG e
GENERAL e :' Samon 8230.00 X
1™
MLCCHARGES
ancEe 85000
m,mn‘c.‘ 91000 3 f
THOLOGY - 3590.00
”m.!u"ﬂa!l 700
ROOMBED CHARDIEG 108000
ULTRA SOUND 26900.00
VENTILATOR CHARGES 1000
VISTING FEES (DMCH) $E000
501 11000
VISITING FEES ICU / NSCU (DNCH) e '
5% VISITING FEES ICU / NSCU (DNGH) i i
5% VISITING FEES ICU / NSCU (DMCH) KX
| osr VISITING FEES ICU / NSCU (DMCH) B A
500 VISITING FEES ICU I NSCU (DMCH) e ]
XRAY [DMCH] e L

Print Date : 20-Mar-2023 19:13:10

Py ! ol
<
© ADORESS & TONTACT © [-mans - - waneTt
Tagors Magar, Covel Lines.  + (11612888800, 730428299« comact@omen sdy . wvew T eou
Ludhane-141001 « ©161-4081111 + CHCOINOOMECOM o W BArOOmC Lo T
INDIA * Tes 018 2362520 .

| Collage & Hospital Managing Soclety

ATED R TITUTION
FRIVATY P e

Dayanand Medica

-
- g oo e BE Mmesed WA 08

g Smenii ey S
v € P Sy

m megrere

Medical College & Mospital
DMCH Cancer Care Centre

e Horo DMG Heart Instituts @
| Blil Invoice #
102972223/32047 i Bill Dats T 2000372023

o Dayanand

Visit Number 1 IPO0O1
o : 1607
Patient Name v Admission Dats 141032023
= sl Discharge Date 20032023 1917
- =l " " " 89883 28
e 9050 00
Less Subady SUBSIDY
et 8081326
NHM 2611328
; -"'M 24700 00
< e 2611326
o Ao 261130
Total Amount due In words Zoro Piipeas serc Peies only
- Date Amount|
Advince :AP1687120 SO = -
Advance :AP1657463 15032023 35000,00
Advance :AP1659191 17032023 160 00
? ProparedBy:  Jagir Singh
Authorized Signatory [ ,

Crested By :  Karan Jaswal
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Suias feir @ miu RS watiar =dta fust afimsa, dar A 38 NGT ©
OA. No. 220 of 2023 f&5 Hatiar NGT & 13 gad T3t 29.03.2023 ¥ meT &5 Juft Hifdar
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i ( - Annexure-F1

Phone : 2449364, 5?00

- . GANESH TRADING CORPORATION

‘GST IN : 03AADFG5044K1ZM

—

HIGH CLASS HOSIERY MANUFACTURERS
Specialists in : WOOLLEN HOSIERY KNITWEARS
RAM NAGAR,

CIVIL LINES,
LUDHIANA-141001.

Ref. NcRe;;. No. Dated
Date: 08/05/2023

To

The Assistant Labour Commissioner
Circle-4

Gill Road, Ludhiana.

In Ref. Notice No. 1121 dated 28.04.2023 of ALC-4, Ludhiana

Subject: Reply to the Notice No. 1121 dated 28.04.2023 to clarify about One-
Time Compensation paid to deceased and injured persons.

Respected Sir,

This is in reference to your aforementioned notice asking us to clarify if any One-Time
Compensation was given to the deceased and injured person who suffered injuries in
the fire that took place in our establishment on 14.03.2023.

In this regard, it is respectfully submitted as under:

1. We are running a micro-scale partnership firm under the name & style of M/s
Ganesh Trading Corporation having a net investment of all 4 partners of about
Rs. 88 lakhs comprised in 335 sq yds (approx.) on rented premises in the area of
Ram Nagar, Civil Lines, Ludhiana. The firm is being run by the male partners of
four independent families who earn their bread and butter from the above micro-
scale establishment by employing about 16 persons.

2. We make only garments and hosiery goods and no hazardous activity is being
carried out in our establishment and no hazardous substance is being used. The
activity of making garments and hosiery goods does not generate any trade
effluent or fuel emissions.

3: Our establishment is registered under the MSME vide Udhyam number and is
also registered under various labour legislations including the ESI Act, 1948,
Punjab Labour Welfare Fund Act, 1965, etc,, and has been contributing to the
ESI Dues and labour welfare fund towards its schemes.

4. On 14.03.2023, accidentally a fire took place in the establishment due to an
electrical short circuit wherein some employees suffered employment injury
arising out of and in the course of their employment.

2l
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5. The management has taken all safety measures in its establishment and is not
responsible from any angle with regard to taking the place of a sudden fire. The
said fire incident was an “Act of God" because it took place due to an electric
short circuit.

6. The management has also taken adequate safeguards by providing fire
extinguishers in the establishment and has personally taken all efforts to douse
the fire by using the fire extinguishers with the help of co-employees.

7. There are two separate entry/exit gates of the establishment opening towards
two opposite roads and also have two RCC-built Staircase in our establishment
for the safe movement of our employees.

8. The injured were admitted to one of the best private hospitals in Ludhiana
namely, Dayanand Medical College & Hospital, Ludhiana (DMCH) to save their
lives and the entire medical expenses and other treatment expenses were
incurred by the management. An expense of Rs. 4.50 Lakhs (approx.) was
incurred towards the medical freatment of Mr. Gulshan Kumar and a sum of Rs.
94,000/- (approx.) towards the medical expenses of Ashwani Kumar. Later it
comes to our notice that while Mr. Gulshan Kumar was under treatment in DMC
hospital his family members took his ‘discharge against medical advice’ [DAMA]
on 04.04.2023 and took him to his residence where he expired at his home. The
management has also paid a sum of Rs. 30,000/- to Ashwani Kumar for his diet
and medicines.

9. All employees are covered under the Employees State Insurance Act, 1948 vide
following insurance number(s) and have received/would receive the
compensation and benefits under the said Act:

' ESI Insurance | Rate of
S.No Employee Name No. Age Pay (INR)
Ravinder Chopra aka Ravinder
1. Kumar S/o Sh. Tarsem Lal 2607621891 61 years 16500/-

Mohinder Singh S/o Sh. Telu Ram

2, 2607647957 71 years 15500/-
Inderjeet Yadav aka Indrajit S/o - '

3. Sh. Tapsi Ram 2605556157 63 years 16000/-
Gulshan aka Gulshan Kumar S/o

4, Sh. Hari Chand 2614561742 78 years 16000/-

5 Ashwani Kumar S/o Sh. Karamvir

2614561749 58 years 16000/-

Page 2 of 5
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12.

13.

14.
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As per the provisions of the ESI Act, 1948 the family/dependents of the deceased
employee are entitled to receive funeral expenses of Rs. 15000/- along with the
dependent pension from the ESI Corporation in the employment injury cases.

Further, the family of deceased employees are also entitled to receive
compensation of Rs. 2,00,000/- (Rupees Two Lakhs only) along with the funeral
expenses of Rs. 20,000/- each to the family of the deceased employe under the
Punjab Labour Welfare Fund Act, 1965.

The management is assisting the family/legal heirs of the deceased to file for
compensation under the ESI Act and the Punjab Labour Welfare Fund schemes.
Some cases are already settled by the respective departments and other cases
are under the process of settlement.

It is respectfully submitted that Section 17 of the NGT Act, 2010 specifically
excludes the applicability of the said section to "workman". The term "workman"
in turn is defined under Section 2(0) of the Act as having the same meaning
assigned to it in the Workmen's Compensation Act, 1923 (8 of 1923). It may be
pertinent to mention here that the Workmen's Compensation Act, 1923 pursuant
to an amendment is known as the Employee's Compensation Act, 1923, and the
term "workman" has been substituted with "employee" by the Workmen's
Compensation (Amendment) Act. That the workman, who unfortunately lost their
lives in the incident, satisfies the definition of "employee" under the Employee's
Compensation Act, 1923 under Section 2(dd)(iii) read with clause (ii) of Schedule
[l and as such the provisions of Section 17 of the NGT would not be applicable to
the present case.

It is further submitted that as per Sections 53 and 61 of the ESI Act, 1948 the
dependents or the employees (insured persons) who suffered employment injury
defined under the ESI Act are entitled to receive compensations/benefits under
the ESI Act and are barred to receive any compensation or damages or similar
benefits under any other Act. The extracts of the above sections are reproduced
as under:

Section 53. Bar against receiving or recovery of compensation or
damages under any other law. —

An insured person or his dependents shall not be entitled to receive or
recover, whether from the employer of the insured person or from any
other person, any compensation or damages under the Workmen’s
Compensation Act, 1923 (8 of 1923), or any other law for the time being in
force or otherwise, in respect of an employment injury sustained by the
insured person as an employee under this Act.

For Genesk Tfacia.. Corporation Page 3 of §
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Section 61. Bar of benefits under other enactments. —

When a person is entitled to any of the benefits provided by this Act, he
shall not be entitled to receive any similar benefit admissible under the
provisions of any other enactment.

Section 2(8). ‘Employment injury’ is defined as follows:

“employment injury” means a personal injury to an employee caused by
accident or an occupational disease arising out of and in the course of his
employment, being an insurable employment, whether the accident occurs
or the occupational disease is contracted within or outside the territorial
limits of India.

In the light of foregoing submissions, the employees and/or their dependents are

15.
entitled to receive the compensation and benefits under the ESI Act and the Punjab
LWF Act only and are not entitled to receive any other compensations under any
other law.

However, the management being God fearing person approached the
family members of the deceased/injured employees and extended the financial
help out of humanity and paid One Time Compensation/settlement to their entire
satisfaction in full and final as per the following detail:

One-Time
S.No Eg‘g?yee Compensation/ Paid to Mode of Payment
Settlement
y Ravinder Gaurav Chopra S/o Sh. | Vide two separate
Chopra aka | Rs. 6,00,000/- Ravinder Chopra cheques, i.e., cheque
Ravinder No. 004623 dated
Kumar S/o 30.03.2023 of Rs.
Sh. Tarsem 4,00,000/- and another
Lal cheque No. 004669
(deceased) dated 26.04.2023 of
Rs. 2,00,000/- both
cheques drawn on
HDFC Bank, The Mall,
Ludhiana.
2. Gulshan aka . Kamlesh Kumari W/o | Cheque no. 004665
Gulshan Rs. 8,00,000/- Sh. Gulshan Kumar | dated 24/04/2023
Kumar Slo paid Rs. 4,00,000/-
Sh. Hari . Gagan Oberoi S/o Sh.
Chand Guilshan Kumar paid | Cheque no. 004662
(deceased) Rs. 2,00,000/- dated 24/04/2023
. Naresh Kumar S/o Sh.
Gulshan Kumar
e Gorporation Page 4 of§

Partuor

k Tragins
EH?SWQU/F




o 2 224

paid Rs. 2,00,000/-
Cheque no. 004664
Remarks: Management | dated 24/04/2023
incurred a sum of Rs..
450 Lakhs (approx)
towards his medical | All cheques drawn on
expenses but his family | HDFC Bank, The Mall,
took his discharge | Ludhiana.

against medical advice

[DAMA].
3. Ashwani : Sh. Ashwani Kumar (now | Cheque No. 004644
Kumar S/o | Rs. 2,50,000/- fit) dated 10.04.2023
Sh. Karamvir drawn on HDFC Bank,
(injured) Remarks: Management | The Mall, Ludhiana.
incurred a sum of Rs.
94,000/- (approx.)

towards his medical
expenses and paid a
sum of Rs. 30,000/-
towards his diet and
medicines.

4. Mohinder
Singh  S/o | We are contacting the family members and requesting them to accept
Sh. Telu | the One-Time settlement/Compensation. However, they have not turn-
Ram up to date despite repeated calls and reminders.

(deceased)

5. Inderjeet
Yadav Slo
Sh.  Tapsi
Ram
(deceased)

Photocopies of cheques along with the Aadhar cards of all family members of the
deceased/injured are attached for your record, please.

" TSI, R, Y s A iy

We hope that you will find the above submissions in order. ~~ For Brassn cie s o

V2~
Partncr

Yours sincerely '

Thanking you.

Copies Encl:

Copies of cheques issued to the legal heirs/injured.

Aadhar cards of legal heirs/employees ugaeiodion ~rneg: seat
Copies of e-pehchan card (Insurance under ESI Act) i CHp
DAMA report of Gulshan Kumar

Discharge report of Ashwani Kumar

SENCENEN
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Annexure-G
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SECRD, SRALL & REDIUM ENTERFPRSES

Our small hands to
make you LARGE

MANUFACTURING

UDYAM-PB-12-0013055

M/S GANESH TRADING CORPORATION

General :
Bl o £
Ag i ;&ﬁ% Bh3 SNo.{ Udyog Aadhaar Memorandum Units Name ”
ﬁé - PB12B0015743 4 GANESH TRADING CORPORATION
Flat/Door/Block No IBAN365 Name of Premises/ Building RAMNAGAR . =
Village/Town e LUDHIANA Bluck B/1/1365 7
Road/Street/Lane CIVIL LINES City LUDHIANA
State : {PUNJAB District LUDHIANA , Pin 141001 ;
Mobile : 9356044919 Email: gtc1974@livein A
01/12/1974
01/12/1974
NIC 2 Digit NIC 4 Digit NIC 5 Digit Ol Activity
14 - Manufacture of | 1410 - Manufacture of wearing 14101 - Manufacture of all types of textile Manul’ul.uriq
wearing apparel spparel, except fur apparel | garments and clothing accessories ;
14 - Manufacture of | 1410 - Manufucture of wearing 14109 - Mmu.l'utuu at wearlng nppal'al l&e- Mauuract_u.rly[
| wearing apparel apparcel, except fur apparel st Loy sy ks

28/12/2020

Disclaimer: This is computer generated statement, no signature required.
Printed from https://udyamregistration.gov.in

For any assistance, you may contact:

1. DIC LUDHIANA
2. MSME-DI LUDHIANA
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, SMALL & MEDIUM ENTERPRIIES

a@w mwwmw
i Medium Enterprlses
L Typeol’ Enterprise NﬁCRO T T MajnrActIvitﬁy‘iaﬂ_facmring _}
o M/S GANESH TRADING

Name of Enterprise CORPORATION

Type of Organisation | Partnership

— ~ WSGANESHTRADING PAN | AADFG5044K
Owner Name | COR.PORATION o
— e e mase

' U S ey : bl Mo | 9356044919

Dn you have GSTIN ch .
Social Category | General

r Emait 14 gtcl974@|.we in
S = s s S {
Gender Malc Specially Abled(DIVYANG) | No
| ——— ) Lo R ————
| | Date of Commencement of
| Date of Incorporation | 01/12/1974 Production/Business 01/12/1974
Bank Details
& N Bank Name| HDFCBANKLTD
I.FS Code ]]DFCOOOOD34

Bnnk Accmim Nurnber sozoomsezsooz

Employment Details

‘Male | 17

Femllil_?

; Other I ]
Total 17 ]

Investment in Plant and Machinery OR Equipment (in Rs.)

. | Written Down Value (WDV) as on 315t T e Previbus Ve 2018008 5658665

' Exclusnun of cost of Pollution Control Rcsearch & Develapment and Industr:al Safety Devices during 2018-19 0
| Nat Invcstmenl in Plant and Mach:nery OR Equlpment[(A) (B}] 5658665

Tota[ Tumovcr (A) during 2018- !9 38886491
e e i S —

| Export Tunover (B) during 20!8 19 0

(et Tumover [(A)-B)] B S _ 38886491
Unit(s) Details
e ST lm“ = B_ulld]ng ..................... vﬁug.m.w. mm | = cuy'"' = — e
['_ | aNESH TRADING CORPORATION [Binses Bl [RAMNAGAR [ CIVIL LINES [RAMNAGAR | LUDHIANA [ 141001 |PUNJAB | LUDHIANA
Official address of Enterprise
_’ Flat/Door/Block Ne. - B/1/1365 ||Name of Premises/ Building RAM NAGAR
] Village/Town LUDHIANA [Block B/1/1365
f | Road/Street/Lane __|CIVIL LINES |\ city LUDHIANA
| e __|[PUNIAB jouskt LUDHIANA , Pin ; 141001
‘ Mobile 9356044919  [Emai: Il gec1974@iive.in
National Industry Classiﬁcauun Code(S)
| [sNo.|[Nic 2 Digit ~|[Nic 4 Digit Nic 5 Digit Activity
| s e
" 14- M;zm:facrn:e of wearing 1410 - Manufacture of wearing apparel, except fur 14101 - Manufacture of all types of textile garments and clothing
_ j\tpeesl. __||2ppare! [| accessories
14 - Manufacture of wearin - i i
3 B 1410 - Manufacture of wi appar fu
apparel ~||apparet - - s 14109 - Manufacture of wearing apparel n.e.c.
Are you interested to get rcglsm-ed on Govcmmem e—Marke;.(G:l\.-l) Portal | Yes
Arc you interested to get registered on TReDS Porals(one or more) o IY‘S

tHna istratinn nnv In/PrAntAnnlicatinn acry?fudmsSPPHI adannal NURRVWF nfn==
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Thank yau for visiting Udyam Registration Portal 2 2 8

% Thank you for visiting Udyam Registration Portal

©

Thank you for visiting Udyam Registration Portal of Ministry of MSME.
Your Registration Number is UDYAM-PB-12-0013055.

You are also informed that PAN and GSTIN Number are mandatory for
Udyam Registration from 01.04.2021. You are advised to apply for PAN
and GSTIN Number immediately and update the same on this website by
31.03.2021, to avoid suspension of Udyam Registration.
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. _INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT
[Where the data of the Returp of Income in Form ITR-1 (SAHAIJ), ITR-2, ITR-3. ITR-4(SUGAM). ITR-5. ITR-6, ITR-7

Assessment Year

filed and verified] 2021-22
(Please see Rule 12 of the Income-tax Rules, 1962) *
bl
PAN AADFGS044K
Name GANESI TRADING CORPORATION
Address RAM NAGAR , CIVILLINES . - . - . LUDHIANA . 26-Punjab . 91-India . 141001
Status Firm Form Number ITR-5
Filed u/s 139(1) Return filed on or before due date ¢-Filing Acknowledgement Number 918939170120122
Current Year business loss, il any | 0
Total Income 6.52.290
o0
g Book Profit under MAT, where applicable 2 0
=
(Jg Adjusted Total Income under AMT, where applicable 3 6.52,290
; Net tax payable 4 203514
c
©
€ Interest and Fee Pavable 5 0
&
e
% Total tax. imterest and Fee payable 6 203,514
©
[\
Taxes Paid 7 2.20.788
(—)Tax Payable /(-)Relundable (6-7) 8 (=) 17270
& Dividend Tax Payable 9 0
3
£ Interest Payable 10 0
>
i
E Total Dividend tax and interest payable 11 0
3 .
£  Taxes Paid 12 0
@
e (- )Tax Payable /-)Refundable (11-12) 13 0
_Accreted Income as per seetion 115TD 14 0
79
( Additional Tax payable u/s 115TD 15 0
-
’g Interest payable u/s 115TE 16 0
=
€ Additional Tax and interest payable 17 0
°
@
& Tax and interest paid 18 0
Q
<
(=)Tax Payable /(-)Relundable (17-18) 19 0

income Tax Return submitted clectronically on 12-01-2022 13:37:10 from 1P address 10.1.82.121 and verified by ARUN KUMAR MEHRA

having PAN AJGPM9447C on 12-01-2022 13:37:09 using Paper ITR-verification form generated through mode

llI I
System Generated ‘ d
4 1
Barcode/ QR Code 'tl '

AADFGS044K05918939170120122E7AC IFISDC I5CTDACIBI 124D02 | BEA | IRECE0840

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURU
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’T??f? KAPOOR ADVOCATE Phone (s) : 9417270658
. » KITCHLU NAGAR
i Email : VAKILKAPOOR109@YAHOO.CO.IN
lLUDHIANA
_Eongne
Name : M/S.GANESH TRADING CORPORATION
Address : RAM NAGAR
: CIVIL LINES
LUDHIANA - 141001
: PUNJAB
Status : FIRM Asstt. Year: 2021-2022
PAN/GIR : RADFGS5044K Year Ending: 31/03/2021
Range/Ward ; Date of Incorporation: 20/12/1974
Due Date of Filing: 15/02/2022 Residential Status: RESIDENT
GST NO : O3AADFG5044K1ZM & Turnover 30190675
Nature of Business: 04028 -Manufacture of wearing apparel
Mobile 9356044919

f\

Date of Filing 12/01/2022 & Receipt No 918939170120122
No Change during the previous year in the constitution of the firm

Name of the Bank |IFSC CODE |Address of the branch | Type Of A/C| A/C No. |ECS

HDFC BANK | HDFC0000034 | LUDHIANA | CURRENT |150200018625002 | Yes
Computation of Income I

Income from Business/Profession 652287

Net Profit as per Profit & Loss A/C 652288
Add:Items Inadmissible/For Separate Consideration 2819973
Depreciation Separately Considered 942705

Remuneration to Working Partners as per
P&L A/C in terms of Partnership Deed 1080000

(a -VIPAN KUMAR MEHRA 360000
-nitin mehra 180000
-ARUN KUMAR MEHRA 360000
-KUNAL MEHRA 180000

Interest to Partners as per P&L A/C

in terms of Partnership Deed 797268

-VIPAN KUMAR MEHRA 257224

-nitin mehra 40765

-ARUN KUMAR MEHRA 275105

-KUNAL MEHRA 224174

Sub Total: 3472261
Less:Items Admissible/For Separate Consideration (=) 942706
Depreciation as Admissible 942706

Sub Total 2529555
Less: Amount of Permissible Interest (=) 797268

vide section 40(b) to Partners

Book Profits 1732287
Page I of 3 (GANESH TRADING CORPORATION - Asst. Yr.:2021-2022)




Ezsiéri?ount of permissible remuneration (=) 1080000
90 & ng'partners vide section 40(b)
° of First 300000 = 270000
60 % of Remaining 1432287 = 859372
Salary Allowable = 1129372
But Restricted to Actual Salary = 1080000
652287

Business Income

Total Income

Net Assessable Income of the Assessee is thus Rs. 652290

Computation of TaxI
195687

Tax on total income of Rs 652290 at normal rates

Add: Health & Education Cess @ 4 % 7827
Gross Tax Liability 203514
Less: TDS (-) 68318
TAN Name Income TDS Sec. Head
/Ezpense /TCS

MUMHO3189E HDFC BANK LIMITED 2550000 51000 194NF NA
DELJ03403B GLOBE AUTOMOBILES PRIVATE LI 2159000 16193 206CL
JLDS03173C SIDHARTH KNITTING WORKS 1500016 1125 206CR
Balance Tax Payable 135196
Less Advance Tax Paid (-) 150000
Date Branch Code Challan Serial No Amount
15/06/2020 0510308 45204 30000
15/09/2020 0510308 82000 55000
15/12/2020 0510308 96397 25000
13/03/2021 0510308 64370 40000
Less : Self-assessment tax paid on 03/01/2022

(Branch Code:0510308 Challan Serial No.32391 ) (=) 2470

(-) 17270

Refund Due

1, ARUN KUMAR MEHRA son/daughter of FAQUIR CHAND MEHRA holding PAN AJGPM9447C

solemnly declare that to
thereto is correct and

that the amount of total income and other particulars shown therein are truly stated and are
with the pr
year relevant to the assessment yr.2021-2022

231

the best of my knowledge and belief the information given in the return and schedules

complete and all the bank accounts being maintained by me have been detailed above and
accordance

ovisions of the Income-tax Act,1961, in respect of income chargeable to income-tax for the previous

Further certified that I have no foreign income & foreign assets other than specified in the ITR Forms and

Computation above

I have read and understand the contents and particulars of the computation of income for the year under

consideration.

Date: 12/01/2022

Place:LUDHIANA issesse s
Sign Here

PARTNER
GANESH TRADING CORPORATION

Allocation of Maximum Amount of Deductible Remuneration And Interest
vide section 28(v)/ 40(b) of the Income Tax Act, 1961 Amongst Partner
And Share of Profit Exempt u/s 10(2AR) In the Hands of Partner

Name Profit Remuneration Interest Total Share of
Ratio Amount Taxable Amount Profit
Taxable u/s 28(v) Taxable Exempt
u/s 28(v) in the in the u/s 10(2A)

Page 2 of 3 (GANESH TRADING CORPORATION - Asst. Yr.: 2021-2022)



L %3 in the hands hands of hands of in the 232
of partner Partner Partner hands of

L Partner
VIPAN KUMAR MEHRA 35 360000 257224 617224 228300
Nitin mehra 15 180000 40765 220765 97843
ARUN KUMAR MEHRA 35 360000 275105 635105 228300
KUNAL MEHRA 15 180000 224174 404174 97843

0 0 0 0
Total 100% 1080000 797268 1877268 652287

Page 3 of 3 (GANESH TRADING CORPORATION - Asst. Yr.: 2021-2022)
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A
cknowledgement N umber:473668711060922

INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT

[Where the ¥
¢ data of the Return of Income in Form ITR-1 (SAHAI). ITR-2. ITR-3. ITR-4(SUGAM). ITR-5. [TR-6. ITR-7

filed and verified]
(Please see Rule 12 of the Income-tax Rules. 1962)

PAN AADFGS044K

Name GANESH TRADING CORPORATION

Address RAM NAGAR ., CIVIL LINES . - . - . LUDHIANA . 26-Punjab .
Status Firm

Filed u/s 139(1) Return filed on or before due date

Current Year business loss, if any
Total Income

Book Profit under MAT, where applicable

d Tax detalls

Adjusted Total Income under AMT, where applicable

¢ T Net tax payable

Interest and Fee Payable

Total tax. interest and Fee payable

Taxable Inco

Taxes Paid

() Tax Payable /(-) Relundable (6-7)
Accreted Income as per section 115STD
Additional Tax payable u/s 115TD
Interest payable w/s 115TE

Additional Tax and intcrest payable

Tax and interest paid

Accreted Income & Tax Detall

(=) Tax Payable /(-) Refundable (12-13)

91-India . 141001

Form Number

Annexure-|

~ Date of ﬁling:O@-@%

Assessment Year
2022-23

ITR-5

¢-Filing Acknowledgement Number 473668711060922

(397

0
7.58.220
0
7.58,220
236,565
0
2.36,565
245,585
(-) 9.020
0

0

scome Tax Return submitted electronically on 06-09-2022 18:53:19 from [P address 49.36.204.93 and verified by ARUN KUMAR MEHRA

S ,_l'ing PAN AJGPM9447C on 06-09-2022 18:53:19 using gencrated through

mode

L — et

AADFGS044K0547366871 1G6092208BX 1 FEICFTED4ASBTCT49C DOVCAGOAN4IEECATA

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURU
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[ _—
SUNIL KAPOOR ADVOCATE Phone (s) : 9417270658
109-F, KITCHLU NAGAR
Email : VAKILKAPOOR109@YAHOO.CO.IN
LUDHIANA
PUNJAB
Name : M/S.GANESH TRADING CORPORATION
Address : RAM NAGAR
:+ CIVIL LINES
LUDHIANA - 141001
: PUNJAB
Status : FIRM Asstt. Year: 2022-2023
PAN/GIR : AADFGS5044K Year Ending: 31/03/2022
Range/Ward : Date of Incorporation: 20/12/1974
Due Date of Filing: 31/10/2022 Residential Status: RESIDENT
GST NO : O3RADFG5044K1ZM & Turnover 42728230
Nature of Business: 04028 -Manufacture of wearing apparel
Mobile : 9356044919

Date of Filing 06/09/2022 & Receipt No 473668711060922

d&gNo Change during the previous year in the constitution of the firm

Name of the Bank | IFSC CODE |Address of the branch | Type Of A/C| A/C No.

| ECS

HDFC BANK | HDFC0000034 | LUDHIANA | CURRENT

150200018625002

| Yes

Computation of Incomel

Income from Business/Profession

Net Profit as per Profit & Loss A/C 758217
Add:Items Inadmissible/For Separate Consideration 3326393
Depreciation Separately Considered 1354376
Remuneration to Working Partners as per
P&L A/C in terms of Partnership Deed 1080000
-VIPAN KUMAR MEHRA 360000
~-nitin mehra 180000
g-ARUN KUMAR MEHRA 360000
-KUNAL MEHRA 180000

Interest to Partners as per P§L A/C

in terms of Partnership Deed 892017

-VIPAN KUMAR MEHRA 216535

-nitin mehra 109444

—-ARUN KUMAR MEHRA 248871

-KUNAL MEHRA 317167

Sub Total: 4084610
Less:Items Admissible/For Separate Consideration (-) 1354375
Depreciation as Admissible 1354375

Sub Total 2730235
Less: Amount of Permissible Interest (=) 892017

vide section 40(b) to Partners
Book Profits 1838218
Page 1 of 4 (GANESH TRADING CORPORATION - Asst. Yr.: 2022-2023)

758218




tzss: Amount of permissible remuneration (-) 1080000 235
working partners vide section 40 (b)

28 % of First': 300000 = 270000

% of Remaining 1538218 = 922930

Salary Allowable = 1192930

But Restricted to Actual Salary = 1080000

Business Income 758218

Total Income 758218

Net Assessable Income of the Assessee is thus Rs. 758220

Computation of '.l‘a.xI

Tax on total income of Rs 758220 at normal rates 227466
Add: Health & Education Cess @ 4 % 5099
Gross Tax Liability 236565
“ess: TDS (-) 65585
IDS on Other than Salaries as per List Attached 65585

Balance Tax Payable 170980
Less Advance Tax Paid (=) 180000
Date Branch Code Challan Serial No Amount

15/06/2021 0510308 75787 25000

15/09/2021 0510080 25572 50000

14/12/2021 0510308 89568 55000

14/03/2022 0510080 25196 : 50000

Refund Due (=) 9020

I, ARUN KUMAR MEHRA son/daughter of FAQUIR CHAND MEHRA holding PAN AJGPM9447C
solemnly declare that to the best of my knowledge and belief the information given in the return and schedules
thereto is correct and complete and all the bank accounts being maintained by me have been detailed above and
that the amount of total income and other particulars shown therein are truly stated and are in accordance
with the provisions of the Income-tax Rct,1961, in respect of income chargeable to income-taz for the previous
year relevant to the assessment yr.2022-2023

O"urtho: certified that I have no foreign income & foreign assets other than specified in the ITR Forms and
Computation above
I have read and understand the contents and particulars of the computation of income for the year under
consideration.

Date: 06/09/2022

Place:LUDHIANA i ieese s
Sign Here
PARTNER

Page 2 of 4 (GANESH TRADING CORPORATION - Asst. Yr.: 2022-2023)



GANESH TRADING CORPORATION 2 36

A}locatioy of Maximum Amount of Deductible Remuneration And Interest
vide section 28(v)/ 40(b) of the Income Tax Act, 1961 Amongst Partner
And Share of Profit Exempt u/s 10(2A) In the Hands of Partner

Name Profit Remuneration Interest Total Share of
Ratio Amount Taxable Amount Profit
Taxable u/s 28 (v) Taxable Exempt

u/s 28 (v) in the in the u/s 10(2A)

in the hands hands of hands of in the

of partner Partner Partner hands of

Partner
VIPAN KUMAR MEHRA 35 360000 216535 576535 265376
nitin mehra 15 180000 108444 289444 113733
ARUN KUMAR MEHRA 35 360000 248871 608871 265376
KUNAL MEHRA 1.5 180000 317167 497167 113733
0 0 0 0
Total 100¢% 1080000 892017 1972017 758218

Page 3 of 4 (GANESH TRADING CORPORATION - Asst. Yr.: 2022-2023)
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Annexure-J

WACHH SUR SURVEKSHAN - 2022 237
Ay WA CHH LUDHIANA
Financial Year
2022-2023
UID No:- B001-03316
S |Ellmr- ID : 200881/ 2022-2023 2 Acknowledgement No. ; 133203057551191 254 _|Date : ow/0212023
=
g Iglglmtn:mm mm.unmnzwt__ ;ommnmlpl:-ll |0 G8 Book Na = 120116
= || Property Detail ; - ——— — .
P Hﬂw No: —{Ppony Tipa: o
% Property No : - _ Eump!]m Category : |Non-Exempted —
b Praperty No : 1365 - | House Tax Account : o
o |[[Zene: ZONED " [Btoek: il N 1
=z ||| Plot Area(sq. yds) : 335.00 Built Up i-r.m Covered / Used Area (3. fest) 3 [10245.00 e == ‘
> || Colony/Mohalia : ____[RAM NAGAR NEAR DAMORIA PULL NEAR GURU NANAK NAGAR ) I
rﬁ ll““‘“'l Category: !'Nhlﬂml tmr mufmmu unit), educational institutions, ind godowns |
y 1-1-“ Used For : Others B '
i |[Remarks: RS |
: = ' )
Ownership Details ; Joint Qwners
m:—,. Owner Name/Company |Father'sHusband's obile Wodeess S B
{ HIW‘.MM Persan
T || KUNAL MEHRA VIPAN KUMAR 9815344151 (1365, RAM NAGAR LDII
& || INITIN MEHRA S/0 AR Yofi" IMAR. 9815344151 _ [1365, RAM NAGAR LDH !
0 =
o || Eleor/ Used Arca Detail ;. |
i |||Floor/Used | Covered Area/ |Use Factor Structure Factor — -Eupury Annual Rent Totsl Rooms  Floor  Used|
||| Area Used Area B | _ (on Rent Area Tax
O |||Ground Floor  |3015.00 Industry Pucca (Cemented Bricks Walled and Load Self Occupied | 1846.00|
; beaingroof) | _ -
= || 15t Floor 3015.00 Industry Pucca (Cemented Bricks Walledand Load  Self Ocenpicd 925.00/!
i bewing roof) === S |
* ||/2nd Floor 3015.00 Industry Pucca (Cemented Bricks Walled and Load Self Occupied 92500/
: b ~ bﬂ.l"lﬂ., mn ! B
O |[|3rd Froor 120000  |Industry Pucca (Cemented Bricks Walled snd Losd Self Occupied | — 368.00 |
— | bearing roof) - -
= . | | —
v Tax Calcultaion
'd: e ——— P — - - —
ol || Gross Fire Rebate | Penalty | Interesi Exemption {Canecer | Arrear/ (Rebate  Penalty  Interest | Payuble '
B || Tax Cess | Cess Adjusted Amt OTS) [(0TS)  (OTS)  |Tax
f]|sldoston 4060 fooo |70 fowo  Jooo  [sioo  jogo 000 000 000 |499800
o N Payment Receipt
Z | Retarn tD ) . 20088 |G8 Baok No. 121604
> || Acknowledgement No. - |133203057553391254 17
g Transaction ID (for POS/Online Payments only) 1 (Amount to be Paid = !uﬂilﬂu
Payment Maode _|Cash 'Jminu nt Paid [4998.00
Cheque/DD No, - = .I:laml. Name I -
hmm Date —— B !l_'g:g:r:d Iy | Baspreet K atr {Zmnv-'Dj
Note:- =

1. Payment received by cheque/demand draft shall be subject lo realization.
2. This Document is not Proof of Ownership of Property.
3. Pay Property Tax online at https://propertytax.mcludhiana.gov.in
4. Helpline No. 84375-35700
5. Download Swachhata App to resolve complaints regarding Health/Sanitation & Sewerage,

SWACHH LUDHIANA




Annexure-K

EMPLOYEES' PROVIDENT FUND 2 3 8

(A statutory Body under the Ministry of Labour and Employment,

ndia.gov.i

PROVIDENT FUND CODE NUMBER INTIMATION

No : 10000682709LDH Date : 22/06/2021

To

VIPAN KUMAR MEHRA

Partner

GANESH TRADING CORPORATION
B-i-1365 Ram Nagar

Civil Lines LUDHIANA

PUNJAB - 141001

!‘r Sub: Allotment of Code Number to establishment M/s GANESH TRADING CORPORATION under Employees' Provident
Fund and Miscellaneous Provisions Act, 1952-regarding.

Sir/Madam ,

Based on the information submitted online by you, your establishment is registered with Employees' Provident Fund
Organisation with the following code number :

Code Number : LDLDH2396443000

This code number is allotted based on the following declarations by you:

1. Name of Establishment : GANESH TRADING CORPORATION
2. PAN of Establishment : AADFG5044K
3. Date on which employment : 10/06/2021
strength crossed 19

4. Section under which : 0001(3)(b)

' 5. Primary Activity . TEXTILES

. 6. Ownership Type . Partnership Firm
| 7. The address proof of the : |- Copy of power connection in the name of the

establishment is

Application Number : 10000682709 Page 1 0f 2
Code Number : LDLDH2396443000



8. The proof of date of set up 20/12/1974 is Small Scale Industry Registration Certificate

9. As at the time of application, your establishment is having the following licenses and registrations:

2

NUMBER

S.No. License Under License Number Date Issued By Place of Issue
70435|GOODS AND SERVICE 03AADFG5044K1ZM |20/09/2017 |Gst Dept Ludhiana
0 TAX IDENTIFICATION

10. As on date of your application, your establishment is not registered with ESIC.

11. As on date of your application, your establishmentis noth
REGIONAL OFFICE

LUDHIANA

B-i-1365 Ram Nagar 141001

gtc1974@live.in

Please note that this intimation letter is generated with the Owners' Details in Form 5A and the intimated 'etter will be valid

only if the Form 5A is enclosed.

Important information:

1. By virtue of this registration, you are required to comply with the provision of the EPF & MP Act 1952. The
obligations/duties/responsibilities cast upon you as an employer of this establishment and penalties, on account of non-

compliance with the same, are explained on our website www.epfindia.gov.in. You are required to go through them
carefully.

2. Remittance of dues under the provisions of the Act is to be made only through a Challan generated through the Unified
portal. (The process for registration on the portal, preparation of the ECR txt file and related information is available on the

website and the portal).

3. In case this letter is produced as a proof of the code number of the establishment, before any person including
any Inspector from EPFO, the Form 5A generated through the portal at the time of registration should be a part of
this letter. The remittance details of the establishment will be available on the EPFO website through the link
“Establishment Search™ where all payments from December 2016 onwards with the names of employees are

available.

4. Please quote the Code Number LDLDH2396443000 for all the future correspondence with EPFO.

This is a system generated letter and needs no signature.

Dated: 22/06/2021

aving LIN.

Employees' Provident Fund Organisation

Application Number : 10000682709

Code Number : LDLDH2396443000

Page 2 of 2
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Annexure-M
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IR

Certificate No.

Ceﬂlhr:,a,le Issued Date
Certificate Issued By
Account Reference
Unigue Doc: Reference
Furchased by
Description of Document
Property Description
Area of Property
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Social !nfrastructure Cess(Rs.)

Total Stamp Duty Amount(Rs.)

IN-PB10527614459777V
16-Jun-2023 09:45 AM
pbrakantu

INDIA NON JUDICIAL -
Government of Punjab . =
e-Stamp A

NEWIMPACC (SV)/ pb70691 04/ LUDHlANf\f PB-LD e :

SUBIN-PBPB70691042252051 7822224V |

KUNAL MEHRA-

! Article 4 Affidavit

Not Applicable

Not Applicable

0
(Zero)

KAMLA DEVI
Not Applicable
KAMLA DEVI

100
(One Hundred only)

0
(Zero)

100
(One Hundred only)

1 0007895802

Speof Stock Holding

et A DY KARELA DEVI KAMLA DEVI KAMLA DEVI KAMLA DEVI KAMLA DEVIHAMLA DEV] CARLA UEVEKAMLA DEVI KAMLA DEVI KAMLA DEVT KAMLA SEVI

LA DEVEKAMLA DBV KAMLA DEVIKAMLA DEY] X43LA DEV! KAMILA DEVIKAMLA DEVI KAYLA DEVY KAT




N/

W

This paper is part of Stamp Value INR: 100/- e-Stamp

Certificate No. IN-PB10527614459777V.

AFFIDAVIT

I, Kamla Devij (aged about 64 years) wife of Late Sh.
Mohindar Singh alias Mohinder Singh son of Sh. Tilu
Ram, Resident of House No.3229, Street No.13, Dhuss
Mohalla Labour Colony Jawahar Nagar, Model Town,
Central Post Office, Ludhiana-141001; (AadharICard
No.2753 8097 8333), do hereby solemnly affirm and

declare as under:-

1.That T am the legally wedded wife of Late Sh.
Mohindar Singh alias Mohinder Singh. (Aadhar Card

No0.9296 9301 2592) son of Sh.Tilu Ram.

2.That my husband Late Sh. Mohindar Singh alias
Mohinder Singh. aged about 71 years old son of Sh.
Tilu Ram was working with M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civi] Lines,
Ludhiana as worker and was insured under ESI Act

vide Insurance No0.2607647957 and having Aadhar

T el [

Card No. 9296 9301 2592.

243
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3.That my husband Late Sh. Mohindar Singh alias

Mohinder Singh had met with an natural accident of
fire took place in the factory M/s Ganesh Trading
Corporation and received employment injury on
14.3.2023, thereafter he was got admitted in DMC &
Hospital, Ludhiana by his employer to save his life,
whole of the medical expenses and other treatment
expenses were incurred by the factory
management/owners of M/s Ganesh Trading
Corporation, While treatment he expired on

14.3.2023 in DMC Hospital,Ludhiana

. That I have enquired all the facts about the cause of

fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my
husband had informed me about all these facts, I also
arrived at the conclusion that the employer of my
husband as well as management, owners or any
employee of the factory are not responsible from any
angle with regard to taking place of sudden fire, the

said fire is an “Act of God, because it took place due

to electric short circuit.

.That I am one of the legal heirs of my deceased

husband Sh. Mohindar Singh alias Mohinder Singh



245

whereas, my son Harbans Singh is also legal heirs of
my late husband Mohindar Singh, He also sworn His
S€parate affidavit in that regard. I have also one

daughter namely Smt.Parveen who is already married

with Sh.Vishal Thakur.

6.That 1 also came to know that the police has got
registered FIR No.0049 dated 14.3.2023, under
sections 304-A [PC with P.S. Division No.38,
Ludhiana against owners/management of M/s Ganesh
Trading Corporation, Ludhiana due to some

misunderstanding, I undertake to suffer statement in

1T s <))

their favour so that the aforesaid FIR would be
cancelled/quashed as no offence is committed by the
management/owners of M/s Ganesh Trading
Corporation as they are not responsible for the death
of my husband as well as for others, because it

occurred due to act of God i.e. the fire took place in

g the factory of M/s Ganesh Trading Corporation due
Q\;} to short circuit.

-3 7.That I have received an amount of Rs.4 Lakhs
(Rupees Four Lakhs Only) vide Cheque no.004730
dated 16/06/2023 drawn on HDFC Bank Ltd., The
Mall, Ludhiana from the management of M/s Ganesh

Trading Corporation towards ex-gratia compensation

——— o ik e R =1 P

-—
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and his payable salary, bonus, amount of un-availed
leaves, gratuity including all other dues; I also
received this amount on behalf of my daughter
Smt.Parveen wife of Sh.Vishal Thakur (Aadhaar No.
9426 9204 3604), so my daughter will not claim any
compensation or amount from the management of M/s
Ganesh Trading Corporation. I undertake that I will
not file any type of case either civil, criminal or
compensation or under any act as well as on behalf
of my all children against the management of M/s

Ganesh Trading Corporation.

8. That nothing is due of any sort from the above said
factory and its management. I hereby undertake to
withdraw all the complaints and applications (if any)
filed against the management as the same stands
fully satisfied. I further undertake not to raise any

é dispute or complaint against the management. I also
e

agreed to appear before the court and other

’_(@);E authorities including police to give Statement, to sign

documents, applications, affidavits and to do all
necessary acts to the effect that all my claims against
above said management M/s Ganesh Trading
Corporation stands fully satisfied and nothing is due

against them and don’t want to pursue the case

I R S
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Trading

against Management  M/s  Ganesh

Corporation. | further undertake that I will also

suffer statement before the Hon’ble National Green

Tribunal,

New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New
Delhi against management M/s Ganesh Trading
Corporation as I have received full and final
compensation from the management. Even the
management M/s Ganesh Trading Corporation is

authorized to produce the copy of this affidavit

A
O
i

before Hon’ble National Green Tribunal, New Delhi

A/é:‘

on my behalf as well as on behalf of my daughter and
| - other family members to close the proceedings before

Hon’ble National Green Tribunal, New Delhi.

9.That I on behalf of all legal heirs of my deceased
husband/workman Mohindar Singh alias Mohinder

% Singh do hereby further undertake to indemnify the

i company M/s Ganesh Trading Corporation and its

( management from all/any claim whatsoever raised by

| ﬁ any person claiming to be legal heir of workman LE
my husband Mohindar Singh and shall compensate
the company/managements from all such claims if
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10. That the above affidavit-cum-indemnity bond
executed by me after understanding the contents of
the same and there is no undue influence or pressure

of any kind upon me while executing this affidavit.

Deponent
Verification:- W}/(//fé%/
It is hereby verify that the contents of my affidavit
are true and correct to the best of my knowledge and

belief and nothing relevant has been concealed therefrom.

Verified at Ludhiana on this 16" day of June, 2023.

: % Deponent

T s
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This paper is part of Stamp Value INR: 100/- e-Stamp

Certificate No. IN-PB10528034488219V.

AFFIDAVIT

I, Harbans Singh (aged about 37 years) son of Late Sh.
Mohindar Singh alias Mohinder Singh son of Sh. Tilu
Ram, Resident of House No.3229, Street No.13, Dhuss
Mohalla Labour Colony Jawahar Nagar, Model Town,
Central Post Office, Ludhiana-141002; (Aadhar Card
No0.3346 2946 8930), do hereby solemnly affirm and

declare as under:-

eThat I am the son of Late Sh. Mohindar Singh alias
Mohinder Singh (Aadhar Card No0.9296 9301 2592)

son of Sh. Tilu Ram.

eThat my father Late Sh. Mohindar Singh alias
Mohinder Singh aged about 71 years old son of Sh.
Tilu Ram was working with M/s Ganesh Trading
Corporation, situated at Ram Nagar, Civil Lines,
Ludhiana as worker and was insured under ESI Act

vide Insurance No0.2607647957 and having Aadhar

Card No. 9296 9301 2592.

eThat my father Late Sh. Mohindar Singh alias
Mohinder Singh had met with an natural accident of

fire took place in the factory M/s Ganesh Trading



252

Corporation and received employment injury on

14.3.2023, thereafter he was got admitted in DMC &
Hospital, Ludhiana by his employer to save his life,
whole of the medical expenses and other treatment
expenses  were  incurred by  the  factory
management/owners of M/s Ganesh Trading
Corporation, While treatment he expired on

14.3.2023 in DMC Hospital,Ludhiana.

eThat I have enquired all the facts about the cause of

s
=

fire which took place accidently in the factory M/s
Ganesh Trading Corporation due to electrical short
circuit in the said factory, fellow workers of my
father had informed me about all these facts, I also
arrived at the conclusion that the employer of my
father as well as management, owners or any |
employee of the factory are not responsible from any

angle with regard to taking place of sudden fire, the

said fire is an “Act of God, because it took place due

Vg SRHOH

to electric short circuit,

eThat I am one of the legal heirs of my deceased

father Mohindar Singh alias Mohinder Singh.

eThat I also came to know that the police has got

registered FIR No.0049 dated 14.3.2023, under
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sections 304-A [pC with P.S. Division No.8,
Ludhiana against owners/management of M/s Ganesh
Trading Corporation, Ludhiana due to some
misunderstanding, I undertake to suffer statement in
their favour so that the aforesaid FIR would be
cancelled/quashed as no offence is committed by the
management/owners of M/s Ganesh Trading
Corporation as they are not responsible for the death
of my father as well as for others, because it
occurred due to act of God i.e. the fire took place in
the factory of M/s Ganesh Trading Corporation due

to short circuit.

*That I have received an amount of Rs.2 Lakhs
(Rupees Two Lakhs Only) vide Cheque no.004731
dated 16/06/2023 drawn on HDFC Bank Ltd., The
Mall, Ludhiana from the management of M/s Ganesh
Trading Corporation towards ex-gratia compensation
and his payable salary, bonus, amount of un-availed
leaves, gratuity including all other dues; I undertake
that I will not file any type of case either civil,
criminal or compensation or under any act as well as
on behalf of my other family members against the

management of M/s Ganesh Trading Corporation.
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*That nothine ;
hing is due of any sort from the above said

factory and its Management. I hereby undertake to
Withdraw ajj the complaints and applications (if any)
filed against the management as the same stands
fully satisfied. I further undertake not to raise any
dispute or complaint against the management. [ also
agreed to appear before the court and other

authorities including police to give statement, to sign

%
v

documents, applications, affidavits and to do all

necessary acts to the effect that all my claims against

V2%

above said management M/s Ganesh Trading
Corporation stands fully satisfied and nothing is due
against them and don’t want to pursue the case
against management M/s Ganesh Trading
Corporation. I further undertake that I will also
suffer statement before the Hon’ble National Green
Tribunal, New Delhi for closing the proceedings
initiated by Hon’ble National Green Tribunal, New
Delhi against management M/s Ganesh Trading

Corporation as I have received full and final

e 1 GO

compensation from the management. Even the
management M/s Ganesh Trading Corporation is
authorized to produce the copy of this affidavit

before Hon’ble National Green Tribunal, New Delhi
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On my behalf as we]] as on behalf of my Sister and

other family members to close the proceedings before

Hon’ble National Green Tribunal, New Delhi.

*That T being legal heir of my deceased
father/workman Mohindar Singh alias Mohinder
Singh do hereby further undertake to indemnify the
company M/s Ganesh Trading Corporation and its
management from all/any claim whatsoever raised by

any person claiming to be legal heir of workman i.e.

//écu 2SS

my father Mohindar Singh and shall compensate the

company/managements from all such claims if any.

eThat the above affidavit-cum-indemnity bond
executed by me after understanding the contents of
the same and there is no undue influence or pressure

of any kind upon me while executing this affidavit.

Deponent
Verification:- /mgmqw

It is hereby verify that the contents of my affidavit
are true and correct to the best of my knowledge and
belief and nothing relevant has been concealed therefrom.

Verified at Ludhiana on this 16" day of June, 2023.

Deponent

HorborndHivida
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This Paper is Part of Stamp Value INR: 100/- E-Stamp Certificate No. IN-
PB13973707158405V.

AFFIDAVIT
I, Asha (aged about 58 years) wife of Late Sh. Inderjit alias

Inderjit Yadav son of Sh. Tapsi Ram, Resident of House No.B-
34/621,Chander Nagar, Civil Lines, Central Post Office,
Ludhiana-141001; (Aadhar Card No.7474 8295 6183), do hereby

solemnly affirm and declare as under:-

1. That I am the legally wedded wife of Late Sh. Inderjit alias
Inderjit Yadav (Aadhar Card No.4613 1496 8300) son of

Sh.Tapsi Ram.

2. That my husband Late Sh. Inderjit alias Inderjit Yadav aged
about 63 years old son of Sh. Tapsi Ram was working with
M/s Ganesh Trading Corporation, situated at Ram Nagar,
Civil Lines, Ludhiana as worker and was insured under ESI
Act vide Insurance N0.2605556157 and having Aadhar Card

No. 4613 1496 8300.

3. That my husband Late Sh. Inderjit alias Inderjit Yadav had
met with an natural accident of fire took place in the factory
M/s Ganesh Trading Corporation and received employment
injury on 14.3.2023, and he expired on same day i.€

14.3.2023 in Civil Hospital,Ludhiana.

31T
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4. That I have enquired all the facts about the cause of fire

which took place accidently in the factory M/s Ganesh
Trading Corporation due to electrical short circuit in the
sdid factory, fellow workers of my husband had informed me
about all these facts, I also arrived at the conclusion that
the employer of my husband as well as management, owners
or any employee of the factory are not responsible from any
angle with regard to taking place of sudden fire, the said
fire is an “Act of God, because it took place due to electric

short circuit.

That I am one of the legal heirs of my deceased husband Sh.

Inderjit alias Inderjit Yadav whereas, my son's Ramesh
Kumar, Umesh kumar and Dinesh kumar are also legal heirs
of my late husband Inderjit alias Inderjit Yadav, They also
sworn their separate affidavits in that regard. I have also
one daughter namely Smt.Shashi bearing Aadhar Card No

(2259 8541 9305) who is already married with Sh.Prem

Kumar.

That I also came to know that the police has got registered

FIR No.0049 dated 14.3.2023, under sections 304-A IPC
with B.5: Division No.8, Ludhiana against
owners/management of M/s Ganesh Trading Corporation,

Ludhiana due to some misunderstanding, I undertake to

SalRin




suffer statement in their favour so that the aforesaid FIR
would be cancelled/quashed as no offence is committed by
the management/owners of M/s Ganesh Trading Corporation
as they are not responsible for the death of my husband as
well as for others, because it occurred due to act of God i.e.
the fire took place in the factory of M/s Ganesh Trading

Corporation due to electrical short circuit.

That I have received an amount of Rs.4 Lakhs (Rupees Four

Lakhs Only) vide Cheque n0.004737 ‘dated 28/06/2023
drawn on HDFC Bank Ltd., The Mall, Ludhiana from the
management of M/s Ganesh Trading Corporatjon towards
ex-gratia compensation and his payable salary, bonus,
amount of un-availed leaves, gratuity including all other
dues; I also received this amount on behalf of my daughter
Smt.Shashi bearing Aadhar Card No (2259 8541 9305) wife
of Sh.Prem Kumar, so my daughter will not claim any
compensation or amount from the management of M/s
Ganesh Trading Corporation. I undertake that I will not file
any type of case either civil, criminal or compensation or
under any act as well as on behalf of my all children against

the management of M/s Ganesh Trading Corporation.

SRV
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8. That nothing is due of any sort from the above said factory

and its management. I hereby undertake to withdraw all the
complaints and applications (if any) filed against the
management as the same stands fully satisfied. I further
undertake not to raise any dispute or complaint against the
management. I also agreed to appear before the court and
other authorities including police to give statement, to sign
documents, applications, affidavits and to do all necessary
acts to the effect that all my claims against above said
management M/s Ganesh Trading Corporation stands fully
satisfied and nothing is due against them and don’t want to
pursue the case against management M/s Ganesh Trading
Corporation. I further undertake that I will also suffer
statement before the Hon’ble National Green Tribunal, New
Delhi for closing the proceedings initiated by Hon’ble
National Green Tribunal, New Delhi against management
M/s Ganesh Trading Corporation as I have received full and
final compensation from the management. Even the
management M/s Ganesh Trading Corporation is authorized
to produce the copy of this affidavit before Hon’ble
National Green Tribunal, New Delhi on my behalf as well

as on behalf of my daughter and other family members to

R
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close the proceedings before Hon’ble National Green

Tribunal, New Delhi.

.That I on behalf of all legal heirs of my deceased
husband/workman Inderjit alias Inderjit Yadav do hereby
further undertake to indemnify the company M/s Ganesh
Trading Corporation and its management from all/any claim
whatsoever raised by any person claiming to be legal heir of
workman i.e. my husband Inderjit alias Inderjit Yadav and

shall compensate the company/managements from all such

claims if any.

—
/,,\,UT‘VF \\

10. That the above affidavit-cum-indemnity bond executed
by me after understanding the contents of the same and there

is no undue influence or pressure of any kind upon me while

executing this affidavit.

Deponent
Verification:- :

It is hereby verify that the contents of my affidavit are true
and correct to the best of my knowledge and belief and nothing

relevant has been concealed therefrom. Verified at Ludhiana on

this 30™" day of June, 2023. 3{?\\‘(‘\
w flelv CM/O

P TN Deponent
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> PB13976043002203V.
AFFIDAVIT

I, Ramesh Kumar (aged about 39 years) son of Late Sh. Inderjit
alias Inderjit Yadav son of Sh. Tapsi Ram, Resident of House No.B-
34/621,Chander Nagar, Civil Lines, Central Post Office, Ludhiana-

141001; (Aadhar Card No.8171 3868 8754), do hereby solemnly

affirm and declare as under:-

1. That I am the son of Late Sh. Inderjit alias Inderjit Yadav

(Aadhar Card No.4613 1496 8300) son of Sh. Tapsi Ram.

2. That my father Late Sh. Inderjit alias Inderjit Yadav aged |
about 63 years old son of Sh. Tapsi Ram was working with M/s
Ganesh Trading Corporation, situated at Ram Nagar, Civil
Lines, Ludhiana as worker and was insured under ESI Act vide
Insurance No.2605556157 and having Aadhar Card No. 4613

1496 8300.

3. That my father Late Sh. Inderjit alias Inderjit Yadav had met
with an natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment injury
on 14.3.2023, and he expired on same day i.e 14.3.2023 in

Civil Hospital,Ludhiana.

4. That I have enquired all the facts about the cause of fire which

took place accidently in the factory M/s Ganesh Trading

L Corporation due to electrical short circuit in the said factory,
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//'” fellow workers of my father hag informed me about all these
facts, I also arrived at the conclusion that the employer of my
father as well as management, owners or any employee of the
factory are not responsible from any angle with regard to
taking place of sudden fire, the said fire is an “Act of God,
because it took place due to electric short circuit.

- That I am one of the legal heirs of my deceased father Inderjit

alias Inderjit Yadav

- That I also came to know that the police has got registered FIR
No0.0049 dated 14.3.2023, under sections 304-A IPC with P.S.
Division No.8, Ludhiana against owners/management of M/s
Ganesh Trading Corporation, Ludhiana | dué to some
misunderstanding, I undertake to suffer statement in their
favour so that the aforesaid FIR would be cancelled/quashed
as no offence is committed by the management/owners of M/s
Ganesh Trading Corporation as they are not responsible for the
death of my father as well as for others, because it occurred
due to act of God i.e. the fire took place in the factory of M/s

Ganesh Trading Corporation due to electric short circuit.

7. That 1 have received an amount of Rs.1 Lakh (Rupees One
Lakh Only) vide Cheque no.004738 dated 28/06/2023 drawn
on HDFC Bank Lta., The Mall, Ludhiana from the management
of M/s Ganesh Trading Corporation towards ex-gratia
compensation and his payable salary, bonus‘, amount of uﬁ-

availed leaves, gratuity including all other dues; I undertake
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that I will not file any type of case ejther civil, criminal or
compensation or under any act as well as on behalf of my other

family members against the management of M/s Ganesh

Trading Corporation.

. That nothing is due of any sort from the above said factory and
its management. I hereby undertake to withdraw all the
complaints and applications (if any) filed against the
management as the same stands fully satisfied. I further
undertake not to raise any dispute or complaint against the
management. I also agreed to appear before the court and other
authorities including police to give statement, to sign
documents, applications, affidavits and to do all necessary acts
to the effect that all my claims against above said management
M/s Ganesh Trading Corporation stands ful‘ly satisfied and
nothing is due against them and don’t want to pursue the case
against management M/s Ganesh Trading Corporation. I
further undertake that I will also suffer statement before the
Hon’ble National Green Tribunal, New Delhi for closing the
proceedings initiated by Hon’ble National Green Tribunal,
New Delhi against management M/s Ganesh Trading
Corporation as I have received full and final compensation
from the management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy of this
affidavit before Hon’ble National Green Tribunal, New Delhi

on my behalf as well as on behalf of my Sister and other family

RorsdnApm
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‘members to close the proceedings before Hon’ble Nationa6

Green Tribunal, New Delhi.

9. That I being legal heir of my deceased father/workman Inderjit
alias Inderjit Yadav do hereby further undertake to indemnify
the company M/s Ganesh Trading Corporation and its
management from all/any claim whatsoever raised by any
person claiming to be legal heir of workman i.e. my father
Inderjit alias Inderjit Yadav and shall compensate the

company/managements from all such claims if any.

10. That the above affidavit-cum-indemnity bond executed by
me after understanding the contents of the same and there is

no undue influence or pressure of any kind upon me while

executing this affidavit. % M}M/ [M

Deponent

Verification:-

It is hereby verify that the contents of my affidavit are true
and correct to the best of my knowledge and belief and nothing
relevant has been concealed therefrom. Verified at Ludhiana on this

30" day of June, 2023.

o %% Deponent
— pA- o T




Affidavit Attestation
Entry Date 30/0€/2023
ID Number RVN50513741
Stamp Eaper Number RD0007895294
Applicant Name RAMESH KUMAR
Father/Husband Name INDERJIT
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Identity Type ADVOCATE “V Em, \\
Identification No. GURSHARAN SINGH | J L
2

Affidavit Type

[he above person appared and deposed before me

Execyft Magistrate
Ludhiana West
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This Paper is Part of Stamp Value INR: 100/- E-Stamp Certificate No. IN-
PB13975142612108V.

AFFIDAVIT
I, Umesh Kumar (aged about 33 years) son of Late Sh. Inderjit alias
Inderjit Yadav son of Sh. Tapsi Ram, Resident of House No.B-
34/621,Chander Nagar, Civil Lines, Central Post Office, Ludhiana-
141001; (Aadhar Card No.7906 8796 2624), do hereby solemnly

affirm and declare as under:-

1.That I am the son of Late Sh. Inderjit alias Inderjit Yadav

(Aadhar Card No.4613 1496 8300) son of Sh. Tapsi Ram.

2. That my father Late Sh. Inderjit alias Inderjit Yadav aged
about 63 years old son of Sh. Tapsi Ram was working with M/s
Ganesh Trading Corporation, situated at Ram .Nagar, Civil
Lines, Ludhiana as worker and was insured under ESI Act vide

Insurance No0.2605556157 and having Aadhar Card No. 4613

1496 8300..

3. That my father Late Sh. Inderjit alias Inderjit Yadav had met
with an natural accident of fire took place in the factory M/s

Ganesh Trading Corporation and received employment injury

on 14.3.2023, and he expired on same day i.e 14.3.2023 in

Civil Hospital,Ludhiana.

4 That I have enquired all the facts about the cause of fire which

took place accidently in the factory M/s Ganesh Trading

Corporation due to electrical sh{)? circuit in the said factory,
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fellow workers of my father had informed me about all these
facts, I also arrived at the conclusion that the employer of my
father as well as management, owners or any employee of the
factory are not responsible from any angle with regard to taking
place of sudden fire, the said fire is an “Act of God, because it

took place due to electric short circuit.

. That I am one of the legal heirs of my deceased father Inderjit

alias Inderjit Yadav

. That I also came to know that the police has got registered FIR

No0.0049 dated 14.3.2023, under sections 304-A IPC with P.S.
Division No.8, Ludhiana against owners/management of M/s
Ganesh Trading Corporation, Ludhiana due to some
misunderstanding, I undertake to suffer statement in their
favour so that the aforesaid FIR would be cancelled/quashed as
no offence is committed by the management/o&ners of M/s
Ganesh Trading Corporation as they are not responsible for the
death of my father as well as for others, because it occurred
due to act of God i.e. the fire took place in the factory of M/s

Ganesh Trading Corporation due to electric short circuit.

 That I have received an amount of Rs.1 Lakh (Rupees One Lakh

Only) vide Cheque no.004739 dated 28/06/2023 drawn on
HDFC Bank Ltd., The Mall, Ludhiana from the management of
M/s Ganesh Trading Corporation towards ex-gratia

compensation and his payable salary, bonus, amount of un-

@\u’*\\[ww'

g
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availed leaves, gratuity including all other dues; I undertake
that I will not file any type of case either civil, criminal or
compensation or under any act as well as on behalf of my other
family members against the management of M/s Ganesh Trading

Corporation.

. That nothing is due of any sort from the above said factory and

its management. I hereby undertake to withdraw all the
complaints and applications (if any) filed against the
management as the same stands fully satisfied. I further
undertake not to raise any dispute or complainf against the
management. I also agreed to appear before the court and other
authorities including police to give statement, to sign
documents, applications, affidavits and to do all necessary acts
to the effect that all my claims against above said management
M/s Ganesh Trading Corporation stands fully satisfied and
nothing is due against them and don’t want to pursue the case
against management M/s Ganesh Trading Corporation. I further
undertake that I will also suffer statement before the Hon’ble
National Green Tribunal, New Delhi. for closing  the
proceedings initiated by Hon’ble National Green Tribunal, New
Delhi against management M/s Ganesh Trading Corporation as
I have received full and final compensation from the
management. Even the management M/s Ganesh Trading

Corporation is authorized to produce the copy of this affidavit

before Hon’ble National G\I:}:(c Tribunal, New Delhi on my
TOWY, fgo-
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behalf as well as on behalf of my Sister and other family

members to close the proceedings before Hon’ble National

Green Tribunal, New Delhi.

9. That I being legal heir of my deceased father/workman Inderjit -
alias Inderjit Yadav do hereby further undertake to indemnify
the company M/s Ganesh Trading Corporation and its
management from all/any claim whatsoever raised by any
person claiming to be legal heir of workman i.e. my father
Inderjit alias Inderjit Yadav and shall compensate the

company/managements from all such claims if any.

10. That the above affidavit-cum-indemnity bond executed by
me after understanding the contents of the same and there is no

undue influence or pressure of any kind upon me while

executing this affidavit. L(/\\,,L\‘ :
i

Verification:-

It is hereby verify that the contents of my affidavit are true and
correct to the best of my kno.wledge and belief and nothing relevant
has been concealed therefrom. Verified at Ludhiana on this 30th day

of June, 2023. | | \D\W\W |
; €

ponent
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Stamp Paper Number
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\dentification No.

Affidavit Type

The above person appeared and deposed before me
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Affidavit Attestation

30/06/2023
RVN50513588
RD0007895293
UMESH KUMAR

INDERJIT

CHANDER NAGAR,TEHSIL/SUBTEHSIL LUDHIANA
CENTRAL,DISTRICT LUDHIANA,STATE PUNJAB

ADVOCATE
GURSHARAN SINGH

Executiv gistrate
Lud a West
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This Paper is Part of Stamp Value INR: 100/- E-Stamp Certificate No. IN-
PB13976826316059V.
AFFIDAVIT

I, Dinesh Kumar (aged about 40 years) son of Late Sh. Inderjit alias
Inderjit Yadav son of Sh. Tapsi Ram, Resident of House No.B-
34/621,Chander Nagar, Civil Lines, Central Post Office, Ludhiana-
141001; (Aadhar Card No.4703 7550 6971), do hereby solemnly

affirm and declare as under:-

1. That T am the son of Late Sh. Inderjit alias Inderjit Yadav

(Aadhar Card No.4613 1496 8300) son of Sh. Tapsi Ram.

2. That my father Late Sh. Inderjit alias Inderjit Yadav aged
about 63 years old son of Sh. Tapsi Ram was working with M/s
Ganesh Trading Corporation, situated at Ram Nagar, Civil
Lines, Ludhiana as worker and was insured under ESI Act vide
Insurance No0.2605556157 and having Aadhar Card No. 4613

1496 8300.

3. That my father Late Sh. Inderjit alias Inderjit Yadav had met
with an natural accident of fire took place in the factory M/s
Ganesh Trading Corporation and received employment injury
on 14.3.2023, and he expired on same day i.e 14.3.2023 in

Civil Hospital,Ludhiana.

4. That I have enquired all the facts about the cause of fire which
took place accidently in the factory M/s Ganesh Trading

Corporation due to electrical short circuit in the said factory,

CPvam
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fellow workers of my father had informed me about all these
facts, I also arrived at the conclusion that the employer of my
father as well as management, owners or any employee of the
factory are not responsible from any angle with regard to
taking place of sudden fire, the said fire is an “dct of God,
because it took place due to electric short circuit.

5. That I am one of the legal heirs of my deceased father Inderjit

alias Inderjit Yadav

6. That I also came to know that the police has got registered FIR
No0.0049 dated 14.3.2023, under sections 304-A IPC with P.S.
Division No.8, Ludhiana against owners/management of M/s
Ganesh Trading Corporation, Ludhiana due to some
misunderstanding, I undertake to suffer statement in their
favour so that the aforesaid FIR would be cancelled/quashed
as no offence is committed by the management/owners of M/s
Ganesh Trading Corporation as they are not responsible for the
death of my father as well as for others, because it occurred
due to act of God i.e. the fire took place in the factory of M/s

Ganesh Trading Corporation due to electric short circuit.

7. That I have received an amount of Rs.1 Lakh (Rupees One

Lakh Only) vide Cheque n0.004740 dated 28/06/2023 drawn
on HDFC Bank Ltd., The Mall, Ludhiana from the management
of M/s Ganesh Trading Corporation towards ex-gratia
compensation and his payable salary, bonus, amount of un-

availed leaves, gratuity including all other dues; I undertake
(i )\
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that I will not file any type of case either civil, criminal or
compensation or under any act as well as on behalf of my other
family members against the management of M/s Ganesh

Trading Corporation.

. That nothing is due of any sort from the above said factory and
its management. I hereby undertake to withdraw all the
complaints and applications (if any) filed against the
management as the same stands fully satisfied. I further
undertake not to raise any dispute or complaint against the
management. I also agreed to appear before the court and other
authorities including police to give statement, to sign
documents, applications, affidavits and to do all necessary acts
to the effect that all my claims against above said management
M/s Ganesh Trading Corporation stands fully satisfied and
nothing is due against them and don’t want to pursue the case
against management M/s Ganesh Trading Corporation. I
further undertake that I will also suffer statement before the
Hon’ble National Green Tribunal, New Delhi for closing the
proceedings initiated by Hon’ble National Green Tribunal,
New Delhi against management M/s Ganesh Trading
Corporation as I have received full and final compensation
from the management. Even the management M/s Ganesh
Trading Corporation is authorized to produce the copy of this
affidavit before Hon’ble National Green Tribunal, New Delhi

on my behalf as well as on behalf of my Sister and other family

Orom lgm,_ |
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members to close the proceedings before Hon’ble NatiogBO

Green Tribunal, New Delhi.

. That I being legal heir of my deceased father/workman Inderjit
alias Inderjit Yadav do hereby further undertake to indemnify
the company M/s Ganesh Trading Corporation and its
ﬁanagement from all/an); claim whatsoever raised by any
person claiming to be legal heir of workman i.e. my father
Inderjit alias Inderjit Yadav and shall compensate the

company/managements from all such claims if any.

10. That the above affidavit-cum-indemnity bond executed by
me after understanding the contents of the same and there is

no undue influence or pressure of any kind upon me while

Dyon. ho

eponent

executing this affidavit.

Verification:-

It is hereby verify that the contents of my affidavit are true

and correct to the best of my knowledge and belief and nothing

relevant has been concealed therefrom. Verified at Ludhiana on this

h
30th day of June, 2023. @\\Mbﬂ\m}c
cou WW W Deponent

W
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Entry Date

ID Number

Stamp Paper Number
Applicant Name
Father/Husband Name

Address

Identity Type
Identification No.

Affidavit Type

The above person appeared and deposed before me

Affidavit Attestation

30/06/2023
RVN50513631
RD0007895295
DINESH KUMAR

inderjit
B-34-621 CHANDER NAGAR

LUDHIANA, TEHSIL/SUBTEHSIL LUDHIANA
WEST,DISTRICT LUDHIANA,STATE PUNJAB

ADVOCATE
GURSHARAN SINGH

Y/,
- I.'\ ”
o

Executi agistrate
Ludhiana West
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7/10/23, 2:38 PM

Application Form
RegNumber: 260523442696

1. Employee Name *

2. Employee Mobile *
3.Employee Aadhar *

4. Father/Husband Name
5. Factory Nome

6. 6. Factory Address

7. Date of Joining of service

8. Type of Tragedy

9. Claimants Name

10. Relation with Worker

1. Claimants Aadhaar

12. Date of death

13. Claimant Name of Bank*

14. Claimant Branch Name*

15. Claimant Account Number*

16. Claimant IFSC No*

Attachements

Claimants Aadhaar Attacment

Cancelled Cheque/passbook of
Claimant

Undertaking by dependents
Death Certificate

Proof of Accident Death(copy of
FIR/Postmortem report))

Industry Detail

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=82483&formno=3&dhid=1104

Worker Wellfare Schemes

——tele

Scheme- Il

Punjab Labour Welfare Board
EX-Gratia Scheme

GULSHAN KUMAR

9478296602

884782320469

HARI CHAND

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana West, Ludhiana,RAM NAGAR, CIVIL
LINES, LUDHIANA, Ludhiaona West, Ludhiana

Mar 13,2023

Accidental Death

KAMLESH KUMARI

Wife

766369110434

Apr 4,2023

HDFC BANK LTD

SCOI16-17 FORTUNE CHAMBERS FEROZE GANDHI MARKET LUDHIANA

50100323470967

HDFC0000634

Download

Download

Download

Download

Download

13


https://pblabour.gov.in/plwbapi/images/file-1687768509877.pdf
https://pblabour.gov.in/plwbapi/images/file-1687845966934.pdf
https://pblabour.gov.in/plwbapi/images/file-1687768519317.pdf
https://pblabour.gov.in/plwbapi/images/file-1687768535391.pdf
https://pblabour.gov.in/plwbapi/images/file-1687845943744.pdf
https://pblabour.gov.in/plwbapp/worker/ind-index
https://pblabour.gov.in/plwbapp/admin/Userstatus

7/10/23, 2:38 PM

Worker Wellfare Schemes

287

FileNo Establishment Name Labour Insp Circle Amount

Name & Mobile

Address Number

Emaiil

20170217620 Ganesh VIPINKUMAR Ludhiana-4 Grade-ll, 65600

Trading MEHRA 7837104774,

Corporation 9356044919 hardevsingh0121@gmail.com

RAM NAGAR, gtcl974@live.n

CIVIL LINES,

LUDHIANA,

Ludhiana West,

Ludhiana

<
Contribution Detail
Financial Year Month Time Slot Amount Date
2022-2023 MAR-25 October-March 2650 May 9 2023
Employee Applied Scheme Detail
Scheme Ref Emp Name TokenNumber Scheme View
No Mobile Est Owner Naome Name
Circle Acc.Number Establishment & Address Apply Date
AadharNo
DoJ

260523408617 GULSHAN KUMAR 20170217620

Ludhiana-4 Grade-lI 09478296602 VIPINKUMAR MEHRA
1l 0130100010544 Ganesh Trading Corporation
884782320469 RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana
Mar 13 2023 West, Ludhiana

Employee Offline Benefit During (2017,18,19)

Funeral/Cremation
expenses

Jun 26 2023
Pending at Bank

Employee Account Amount Establishment
Name No
Claiment IFSC
Name Code
(Gender) Bank
(Class) Name
Amount Detail
Scheme Payee Name Bank
Account No IFSC code
EX-
Gratia KAMLESH HDFC BANK
KUMARI LTD
50100323470967 HDFC0000634

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=82483&formno=3&dhid=1104

Scheme RelaseDate
Name RTGS No
Amount Trage
200000 Ac
>

2/3


https://pblabour.gov.in/plwbapp/worker/ind-index
https://pblabour.gov.in/plwbapp/admin/Userstatus

7/10/23, 2:38 PM Worker Wellfare Schemes

288

Noting

&

Objection raised by Naresh Garg (Labour Inspector), on Date: 26 Jun 2023

VN

Upload fir copy, cancle check which shows who's account it is, postmartem if

any etc

Remarks raised by Applicant, on Date: 27 Jun 2023

Objection Resolved FIR COPY AND BANK PASSBOOK UPLOADED

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 28 Jun 2023

Approved on the basis of documents attached

Remarks raised by Sarabjot SidhuSarabjot Sidhu (Assistant Labour Commissioner), on Date: 28 Jun 2023

as recommended by inspector.

Remarks raised by Harsharan KaurHarsharan Kaur (Dealing and), on Date: 30 Jun 2023

VN
Checked and Verified.
Remarks raised by Narinderpal Singh (Assistant welfare commissioner), on Date: 04 Jul 2023

V|

GENERATE PDF BACK

(@)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=82483&formno=3&dhid=1104 3/3



https://pblabour.gov.in/plwbapp/worker/ind-index
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7/10/23, 2:39 PM

Application Form
RegNumber: 170523951638

1. Employee Name *

2. Employee Mobile *
3.Employee Aadhar *

4. Father/Husband Name
5. Factory Nome

6. 6. Factory Address

7. Date of Joining of service

8. Type of Tragedy

9. Claimants Name

10. Relation with Worker

1. Claimants Aadhaar

12. Date of death

13. Claimant Name of Bank*

14. Claimant Branch Name*

15. Claimant Account Number*

16. Claimant IFSC No*

Attachements

Claimants Aadhaar Attacment

Cancelled Cheque/passbook of
Claimant

Undertaking by dependents
Death Certificate

Proof of Accident Death(copy of
FIR/Postmortem report))

Industry Detail

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81979&formno=3&dhid=1101

Worker Wellfare Schemes

Scheme- Il

Punjab Labour Welfare Board
EX-Gratia Scheme

MOHINDAR SINGH

0000000000

929693012592

TILU RAM

Ganesh Trading Corporation

Annexure-T 2 8 9

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana West, Ludhiana,RAM NAGAR, CIVIL

LINES, LUDHIANA, Ludhiana West, Ludhiana

Jan1,2004

Accidental Death

KAMLA DEVI

Wife

275380978333

Mar 14, 2023

PUNJAB NATIONAL BANK

BUS STAND ROAD NEAR ESI HOSPITAL

9841000100038174

PUNB0984100

Download

Download

Download

Download

Download

13
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7/10/23, 2:39 PM Worker Wellfare Schemes

FileNo Establishment Name
Name & Mobile
Address Number
Email
20170217620 Ganesh VIPINKUMAR
Trading MEHRA 7837104774,
Corporation 9356044919
RAM NAGAR, gtcl974@live.n
CIVIL LINES,
LUDHIANA,
Ludhiana West,
Ludhiana

Contribution Detail

Financial Month Time Slot

Year

2022-2023 APR-25, MAY-25, JUN-25, JUL-25, April-
AUG-25, SEP-25 September

2022-2023 OCT-25, NOV-25, DEC-25, JAN-25, October-
FEB-25, MAR-25 March

Employee Applied Scheme Detail

Scheme Ref Emp Name TokenNumber
No Mobile Est Owner Name
Circle Acc.Number Establishment & Address
AadharNo
DoJ
170523758113 MOHINDAR SINGH 20170217620

VIPINKUMAR MEHRA

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana
West, Ludhiana

Ludhiana-4 Grade-lI 09356044919
1 650210110004609
929693012592

Jan 12004

Employee Offline Benefit During (2017,18,19)

Employee Account Amount Establishment
Name No
Claiment IFSC
Name Code
(Gender) Bank
(Class) Name
Amount Detail
Scheme Payee Name Bank
Account No IFSC code

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81979&formno=3&dhid=1101

Labour Insp Circle

Ludhiana-4 Grade-ll,

hardevsingh0121@gmail.com

Amount

2825

2650

Scheme
Name

Apply Date

Funeral/Cremation

expenses
Jun 172023
Pending at Bank

Scheme
Name

Amount

Amount

65600

Date

Oct 15
2022

May 9
2023

View

RelaseDate

RTGS No

Trage

290
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https://pblabour.gov.in/plwbapp/worker/ind-index
https://pblabour.gov.in/plwbapp/admin/Userstatus

7/10/23, 2:39 PM Worker Wellfare Schemes

~ 291

Gratia KAMLA DEVI PUNJAB 200000 A

NATIONAL
x 9841000100038174 BANK

PUNB0984100

Noting

Objection raised by Naresh Garg (Labour Inspector), on Date: 20 Jun 2023

Understanding by dependent not attached

Remarks raised by Applicant, on Date: 22 Jun 2023

Objection Resolved, the undertaking from legal heirs attached.

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 22 Jun 2023

Approved on the basis of the documents attached

Remarks raised by Sarabjot SidhuSarabjot Sidhu (Assistant Labour Commissioner), on Date: 22 Jun 2023
VN
As recommended by Inspector.

Remarks raised by Narinderpal Singh (Assistant welfare commissioner), on Date: 23 Jun 2023

VN

Objection raised by Seema Rani (Dealing Hand), on Date: 23 Jun 2023

pls upload copy of FIR report and Postmortem report.

Remarks raised by Applicant, on Date: 23 Jun 2023

Objection Resolved Aadhaar card/ Bank details/ Affidavit of claimant Death

certificate of worker FIR and postmortem attached in single pdf attached.

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 23 Jun 2023

— v

GENERATE PDF BACK

(@)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81979&formno=3&dhid=1101 3/3
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7/10/23, 2:41 PM

Application Form
RegNumber: 100423062902

1. Employee Name *

2. Employee Mobile *
3.Employee Aadhar *

4. Father/Husband Name
5. Factory Nome

6. 6. Factory Address

7. Date of Joining of service

8. Type of Tragedy

9. Claimants Name

10. Relation with Worker

1. Claimants Aadhaar

12. Date of death

13. Claimant Name of Bank*

14. Claimant Branch Name*

15. Claimant Account Number*

16. Claimant IFSC No*

Attachements

Claimants Aadhaar Attacment

Cancelled Cheque/passbook of
Claimant

Undertaking by dependents
Death Certificate

Proof of Accident Death(copy of
FIR/Postmortem report))

Industry Detail

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81270&formno=3&dhid=1101

Worker Wellfare Schemes

Annexure-U 2 9 2

Scheme- Il

Punjab Labour Welfare Board
EX-Gratia Scheme

INDERJIT

0888821787

461314968300

TAPSI RAM

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana West, Ludhiana,RAM NAGAR, CIVIL
LINES, LUDHIANA, Ludhiana West, Ludhiana

Jan 18,1995

Accidental Death

ASHA

Wife

747482956183

Mar 14, 2023

INDIAN OVERSEAS BANK

SCO-51, GROUND FLOOR SHOPPING COMPLEX RISHI NAGAR

189801000004048

IOBA0001898

Download

Download

Download

Download

Download

13
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7/10/23, 2:41 PM

Worker Wellfare Schemes

293

FileNo Establishment Name Labour Insp Circle Amount
Name & Mobile
Address Number
Emaiil
20170217620 Ganesh VIPINKUMAR Ludhiana-4 Grade-ll, 65600
Trading MEHRA 7837104774,
Corporation 9356044919 hardevsingh0121@gmail.com
RAM NAGAR, gtcl974@live.n
CIVIL LINES,
LUDHIANA,
Ludhiana West,
Ludhiana
Contribution Detail
Financial Month Time Slot Amount Date
Year
2021-2022 APR-25, MAY-25, JUN-25, JUL-25, April- 2750 Dec 21
AUG-25, SEP-25 September 2021
2021-2022 OCT-25, NOV-25, DEC-25, JAN-25, October- 2750 Apr16
FEB-25, MAR-25 March 2022
2022-2023 APR-25, MAY-25, JUN-25, JUL-25, April- 2825 Oct15
AUG-25, SEP-25 September 2022
2022-2023 OCT-25, NOV-25, DEC-25, JAN-25, October- 2650 May 9
FEB-25, MAR-25 March 2023
Employee Applied Scheme Detail
Scheme Ref Emp Name TokenNumber Scheme View
No Mobile Est Owner Name Name
Circle Acc.Number Establishment & Address Apply Date
AadharNo
DoJ
100423856117 INDERJIT 20170217620 Funeral/Cremation

Ludhiana-4 Grade-ll 09888821787
I 82510100000244
461314968300

Jan 181995

VIPINKUMAR MEHRA

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana
West, Ludhiana

Employee Offline Benefit During (2017,18,19)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81270&formno=3&dhid=1101

Employee Account Amount Establishment
Name No
Claiment IFSC
Name Code
(Gender) Bank
(Class) Name
Amount Detail
Scheme Payee Name Bank
Account No IFSC code

expenses
May 10 2023
Pending at Bank

Scheme RelaseDate
Name RTGS No
Amount Trage

2/3
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7/10/23, 2:41 PM Worker Wellfare Schemes

~ 294

Gratia ASHA INDIAN 200000 Ac

OVERSEAS
x 189801000004048 BANK

IOBA0001898

Noting

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 20 Jun 2023

Approved on the basis of the documents attached and this document is not

valid for legal and mortgage purpose

Remarks raised by Sarabjot SidhuSarabjot Sidhu (Assistant Labour Commissioner), on Date: 22 Jun 2023

As recommended by Inspector.

Remarks raised by Narinderpal Singh (Assistant welfare commissioner), on Date: 23 Jun 2023

Objection raised by Seema Rani (Dealing Hand), on Date: 23 Jun 2023

Pls Upload copy of FIR report and Postmortem report in Accident Death.

Remarks raised by Applicant, on Date: 23 Jun 2023

VN

Objection Resolved

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 23 Jun 2023

Approved on the basis of the documents attached

Remarks raised by Seema RaniSeema Rani (Dealing Hand), on Date: 23 Jun 2023

Documents are complete.

Remarks raised by Vinod Kumar (ACFA), on Date: 26 Jun 2023

— v

GENERATE PDF BACK

(@)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81270&formno=3&dhid=1101 3/3
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7/10/23, 2:38 PM

Worker Wellfare Schemes

Scheme- IV

Punjab Labour Welfare Board
Funeral/Cremation expenses

Application Form

RegNumber: 260523408617

1. Employee Name *

2. Employee Mobile *
3.Employee Aadhar *

4. Father/Husband Name
5. Factory Nome

6. Factory Address

7. Date of Joining of service
8. Select Apply for

9. Relation with Worker

10. Claimant Name

1. Claimant Aadhaar

12. Claimant Name of Bank*
13. Claimant Branch Name*
14. Claimant Account Number*
15. Claimant IFSC No*

16. Name of Bank*
17.Branch Name*

18. Account Number*

19. IFSC No*

Attachements

Cancelled Cheque/Passbook of
Claimant

Certificate from the Worker
Factory/Agency

18. Death Certificate

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=82484&formno=8&dhid=1102

GULSHAN KUMAR

9478296602

884782320469

HARI CHAND

Ganesh Trading Corporation

A

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana West, Ludhiana,RAM NAGAR, CIVIL LINES,

LUDHIANA, Ludhiana West, Ludhiana

Mar 13,2023

Apply for family member

Wife

KAMLESH KUMARI

766369110434

HDFC BANK LTD

SCOI16-17, FORTUNE CHAMBERS FEROZE GANDHI MARKET LUDHIANA

50100323470967

HDFC0000634

Bank of Baroda

CLOCK TOWER LUDHIANA

0130100010544

BARBOLUDHIA

Download

Download

Download

13


https://pblabour.gov.in/plwbapi/images/file-1687846127514.pdf
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Cancelled Checque/Passbook Download

Industry Detail

Employee Offline Benefit During (2017,18,19)

Worker Wellfare Schemes

296

FileNo Establishment Name Labour Insp Circle Amount
Name & Mobile
Address Number
Email
20170217620 Ganesh VIPINKUMAR Ludhiana-4 Grade-ll, 65600
Trading MEHRA 7837104774,
Corporation 9356044919 hardevsingh0121@gmail.com
RAM NAGAR, gtcl974@live.in
CIVIL LINES,
LUDHIANA,
Ludhiana West,
Ludhiana
Contribution Detail
Financial Year Month Time Slot Amount Date
2022-2023 MAR-25 October-March 2650 May 9 2023
Employee Applied Scheme Detail
Scheme Ref Emp Name TokenNumber Scheme View
No Mobile Est Owner Name Name
Circle Acc.Number Establishment & Address Apply Date
AadharNo
DoJ
260523442696 GULSHAN KUMAR 20170217620 EX-Gratia Scheme
Ludhiana-4 Grade-li 09478296602 VIPINKUMAR MEHRA Jun 26 2023 VIEW
il 0130100010544 Ganesh Trading Corporation Pending at Bank
884782320469 RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana
Mar 13 2023 West, Ludhiana

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=82484&formno=8&dhid=1102

Employee Account Amount Establishment Scheme RelaseDate
Name No Name RTGS No
Claiment IFSC
Name Code
(Gender) Bank
(Class) Name
Amount Detail
Scheme Payee Name Bank Amount Rela
Account No IFSC code with
Wor

2/3
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7/10/23, 2:38 PM Worker Wellfare Schemes

- 297

Cremation KAMLESH HDFC BANK 20000
KUMARI LTD

x 50100323470967 HDFC0000634

Noting

Objection raised by Naresh Garg (Labour Inspector), on Date: 26 Jun 2023

VN

Upload fir copy, cancle check which shows who's account it is, postmartem if

any etc and Certificate from the Worker Factory/Agency

Remarks raised by Applicant, on Date: 27 Jun 2023

Objection Resolved FIR copy, Bank Passbook and Clarification by Factory of LWF

deposited uploaded

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 28 Jun 2023

Approved on the basis of the documents attached

Remarks raised by Sarabjot SidhuSarabjot Sidhu (Assistant Labour Commissioner), on Date: 28 Jun 2023

As recommended by Inspector.

Remarks raised by Jaspreet KaurJaspreet Kaur (Deoling Hand), on Date: 30 Jun 2023
VN
Checked and verified

Remarks raised by Narinderpal Singh (Assistant welfare commissioner), on Date: 04 Jul 2023

VN

GENERATE PDF BACK

(@)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=82484&formno=8&dhid=1102 3/3



https://pblabour.gov.in/plwbapp/worker/ind-index
https://pblabour.gov.in/plwbapp/admin/Userstatus

7/10/23, 2:41 PM

Worker Wellfare Schemes

Scheme- IV

Punjab Labour Welfare Board
Funeral/Cremation expenses

Application Form

RegNumber: 170523758113

1. Employee Name *

2. Employee Mobile *
3.Employee Aadhar *

4. Father/Husband Name
5. Factory Nome

6. Factory Address

7. Date of Joining of service
8. Select Apply for

9. Relation with Worker

10. Claimant Name

1. Claimant Aadhaar

12. Claimant Name of Bank*
13. Claimant Branch Name*
14. Claimant Account Number*
15. Claimant IFSC No*

16. Name of Bank*
17.Branch Name*

18. Account Number*

19. IFSC No*

Attachements

Cancelled Cheque/Passbook of
Claimant

Certificate from the Worker
Factory/Agency

18. Death Certificate

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81980&formno=8&dhid=1102

MOHINDAR SINGH

0000000000

929693012592

TILU RAM

Ganesh Trading Corporation

—A1S

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana West, Ludhiana,RAM NAGAR, CIVIL LINES,

LUDHIANA, Ludhiana West, Ludhiana

Jan 1, 2004

Apply for family member

Wife

KAMLA DEVI

275380978333

PUNJAB NATIONAL BANK

BUS STAND ROAD, NEAR ESI HOSPITAL

9841000100038174

PUNB0984100

Bank of India

Ludhiana

650210110004609

BKIDO006502

Download

Download

Download

13
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7/10/23, 2:41 PM Worker Wellfare Schemes

Cancelled Checque/Passbook Download

Industry Detail

Contribution Detail

Financial Month Time Slot

Year

2022-2023 APR-25, MAY-25, JUN-25, JUL-25, April-
AUG-25, SEP-25 September

2022-2023 OCT-25, NOV-25, DEC-25, JAN-25, October-
FEB-25, MAR-25 March

Employee Applied Scheme Detail

Scheme Ref Emp Name TokenNumber

No Mobile Est Owner Nome

Circle Acc.Number Establishment & Address
AadharNo
DoJ

170523951638
Ludhiana-4 Grade-ll

MOHINDAR SINGH
09356044919

1 650210110004609
929693012592
Jan 12004

20170217620

VIPINKUMAR MEHRA

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana
West, Ludhiana

Employee Offline Benefit During (2017,18,19)

FileNo Establishment Name
Name & Mobile
Address Number
Email
20170217620 Ganesh VIPINKUMAR
Trading MEHRA 7837104774,
Corporation 9356044919
RAM NAGAR, gtcl974@live.in
CIVIL LINES,
LUDHIANA,
Ludhiana West,
Ludhiana

Labour Insp Circle

Ludhiano-4 Grade-lI,

hardevsingh0121@gmail.com

Amount

2825

2650

Scheme
Name

Apply Date

EX-Gratia Scheme

Jun17 2023
Pending at Bank

299

Amount

65600

Date

Oct 15
2022

May 9
2023

View

Employee
Name
Claiment
Name
(Gender)
(Class)

Amount Detail

Scheme

Account
No

IFSC
Code
Bank
Name

Payee Name
Account No

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81980&formno=8&dhid=1102

Amount Establishment

Bank
IFSC code

Scheme RelaseDate
Name RTGS No
Amount Relc
witk
Wol

2/3
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7/10/23, 2:41 PM Worker Wellfare Schemes

- 300

Cremation KAMLA DEVI PUNJAB 20000

NATIONAL
x 9841000100038174 BANK

PUNB0984100

Noting

Objection raised by Naresh Garg (Labour Inspector), on Date: 20 Jun 2023

Upload document as per requirement

Remarks raised by Applicant, on Date: 22 Jun 2023

Objection Resolved, undertaking from legal heirs uploaded

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 22 Jun 2023

Approved on the basis of the documents attached

Remarks raised by Sarabjot SidhuSarabjot Sidhu (Assistant Labour Commissioner), on Date: 22 Jun 2023

VN

As recommended by Inspector.

Remarks raised by Narinderpal Singh (Assistant welfare commissioner), on Date: 23 Jun 2023
VN

Remarks raised by Jaspreet KaurJaspreet Kaur (Dealing Hand), on Date: 23 Jun 2023

checked and verified

Remarks raised by Vinod Kumar (ACFA), on Date: 26 Jun 2023

GENERATE PDF BACK

(@)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81980&formno=8&dhid=1102 3/3
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Application Form
RegNumber: 100423062902

1. Employee Name *

2. Employee Mobile *
3.Employee Aadhar *

4. Father/Husband Name
5. Factory Nome

6. 6. Factory Address

7. Date of Joining of service

8. Type of Tragedy

9. Claimants Name

10. Relation with Worker

1. Claimants Aadhaar

12. Date of death

13. Claimant Name of Bank*

14. Claimant Branch Name*

15. Claimant Account Number*

16. Claimant IFSC No*

Attachements

Claimants Aadhaar Attacment

Cancelled Cheque/passbook of
Claimant

Undertaking by dependents
Death Certificate

Proof of Accident Death(copy of
FIR/Postmortem report))

Industry Detail

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81270&formno=3&dhid=1101

Worker Wellfare Schemes

Annexure-X

Scheme- Il

Punjab Labour Welfare Board
EX-Gratia Scheme

INDERJIT

0888821787

461314968300

TAPSI RAM

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana West, Ludhiana,RAM NAGAR, CIVIL
LINES, LUDHIANA, Ludhiana West, Ludhiana

Jan 18,1995

Accidental Death

ASHA

Wife

747482956183

Mar 14, 2023

INDIAN OVERSEAS BANK

SCO-51, GROUND FLOOR SHOPPING COMPLEX RISHI NAGAR

189801000004048

IOBA0001898

Download

Download

Download

Download

Download

301
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Worker Wellfare Schemes

302

FileNo Establishment Name Labour Insp Circle Amount
Name & Mobile
Address Number
Emaiil
20170217620 Ganesh VIPINKUMAR Ludhiana-4 Grade-ll, 65600
Trading MEHRA 7837104774,
Corporation 9356044919 hardevsingh0121@gmail.com
RAM NAGAR, gtcl974@live.n
CIVIL LINES,
LUDHIANA,
Ludhiana West,
Ludhiana
Contribution Detail
Financial Month Time Slot Amount Date
Year
2021-2022 APR-25, MAY-25, JUN-25, JUL-25, April- 2750 Dec 21
AUG-25, SEP-25 September 2021
2021-2022 OCT-25, NOV-25, DEC-25, JAN-25, October- 2750 Apr16
FEB-25, MAR-25 March 2022
2022-2023 APR-25, MAY-25, JUN-25, JUL-25, April- 2825 Oct15
AUG-25, SEP-25 September 2022
2022-2023 OCT-25, NOV-25, DEC-25, JAN-25, October- 2650 May 9
FEB-25, MAR-25 March 2023
Employee Applied Scheme Detail
Scheme Ref Emp Name TokenNumber Scheme View
No Mobile Est Owner Name Name
Circle Acc.Number Establishment & Address Apply Date
AadharNo
DoJ
100423856117 INDERJIT 20170217620 Funeral/Cremation

Ludhiana-4 Grade-ll 09888821787
I 82510100000244
461314968300

Jan 181995

VIPINKUMAR MEHRA

Ganesh Trading Corporation

RAM NAGAR, CIVIL LINES, LUDHIANA, Ludhiana
West, Ludhiana

Employee Offline Benefit During (2017,18,19)

https://pblabour.gov.in/plwbapp/worker/view-scheme?sid=81270&formno=3&dhid=1101

Employee Account Amount Establishment
Name No
Claiment IFSC
Name Code
(Gender) Bank
(Class) Name
Amount Detail
Scheme Payee Name Bank
Account No IFSC code

expenses
May 10 2023
Pending at Bank

Scheme RelaseDate
Name RTGS No
Amount Trage

2/3
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Noting

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 20 Jun 2023

Approved on the basis of the documents attached and this document is not

valid for legal and mortgage purpose

Remarks raised by Sarabjot SidhuSarabjot Sidhu (Assistant Labour Commissioner), on Date: 22 Jun 2023

As recommended by Inspector.

Remarks raised by Narinderpal Singh (Assistant welfare commissioner), on Date: 23 Jun 2023

Objection raised by Seema Rani (Dealing Hand), on Date: 23 Jun 2023

Pls Upload copy of FIR report and Postmortem report in Accident Death.

Remarks raised by Applicant, on Date: 23 Jun 2023

VN

Objection Resolved

Remarks raised by Naresh GargNaresh Garg (Labour Inspector), on Date: 23 Jun 2023

Approved on the basis of the documents attached

Remarks raised by Seema RaniSeema Rani (Dealing Hand), on Date: 23 Jun 2023

Documents are complete.

Remarks raised by Vinod Kumar (ACFA), on Date: 26 Jun 2023

— v

GENERATE PDF BACK
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GANESH TRADING CORPORATION

HIGH CLASS HOSIERY MANUFACTURERS
Specialists in : WOOLLEN HOSIERY KNITWEARS

GSTIN : 03AADFG5044K1ZM

RAM NAGAR,
CIVIL LINES,
LUDHIANA-141001.

Dated

Ref. NoRef. No.
Date: 30.06.2023

To

The Assistant Labour Commissioner
Circle-4
Gill Road, Ludhiana.

In Ref. Notice No. 1121 dated 28.04.2023 of ALC-4, Ludhiana

Subject: Details of One-Time Compensation paid to deceased employees

Respected Sir,

This is in continuation to our letter dated 08.05.2023 and 26.06.2023 giving details of
one-time compensation paid to legal heirs of four employees.

It if further submitted that we have paid One-time settlement/Compensation to all the
employees, including the legal heirs of Inderjit Yadav, as per the details below:

Yol

{» T ES
1" el

Employee One-Time
S.No Name Compensation/ Paid to Mode of Payment
Settlement

1 Ravinder Gaurav Chopra S/o Sh. | Vide two separate
Chopra aka | Rs. 6,00,000/- Ravinder Chopra cheques, i.e., cheque
Ravinder No. 004623 dated
Kumar S/o 30.03.2023 of Rs.
Sh. Tarsem 4,00,000/- and
Lal another cheque No.
(deceased) 004669 dated

26.04.2023 of Rs.
2,00,000/- both
cheques drawn on
HDFC Bank, The
Mall, Ludhiana.

2. Gulshan aka : 1. Kamlesh Kumari W/o | Cheque no. 004665
Gulshan Rs. 8,00,000/- Sh. Gulshan Kumar | dated 24/04/2023
Kumar Slo paid Rs. 4,00,000/-

Sh. Hari 2. Gagan Oberoi S/o Sh.
Chand Gulshan Kumar paid | Cheque no. 004662
(deceased) Rs. 2,00,000/- dated 24/04/2023
3. Naresh Kumar S/o Sh.
Ben che oo Page1o0f3
= For Ganesk i orat




GST IN : 03AADFG5044K1ZM

Phone : 2449964, 2§-(§6L’!5

GANESH TRADING CORPORATION

HIGH CLASS HOSIERY MANUFACTURERS
Specialists in : WOOLLEN HOSIERY KNITWEARS

Ref. Np.

Gulshan Kumar
paid Rs. 2,00,000/-

Remarks: Management
incurred a sum of Rs. 4.50
Lakhs (approx) towards
his medical expenses but
his  family took his
discharge against medical
advice [DAMA].

RAM NAGAR,
CIVIL LINES,

Cheque LHPHEYBE |

d atega%efir&’04!2023

001.

All cheques drawn on
HDFC Bank, The
Mall, Ludhiana.

3. Ashwani
Kumar S/o
Sh. Karamvir
(injured)

Rs. 2,50,000/-

Sh. Ashwani Kumar (now
fit)

Remarks: Management
incurred a sum of Rs.
94,000/~ (approx.) towards
his medical expenses and
paid a sum of Rs. 30,000/~
towards his diet and
medicines.

Cheque No. 004644
dated 10.04.2023
drawn HDFC
Bank, Mall,
Ludhiana.

on
The

4. Mohinder
Singh S/o
Sh. Telu
Ram
(deceased)

Rs. 6,00,000/-

1. Kamla Devi W/o Sh.
Mohindar Singh
given a sum of Rs.
4,00,000/-

2. Harbans Singh S/o

Sh. Mohindar Singh
given a sum of Rs.
2,00,000/-

Cheque no. 004730
dated 16/06/2023

Cheque no. 004731
dated 16/06/2023

Both cheques drawn
on HDFC Bank, The
Mall, Ludhiana.

S. Inderjit
Yadav S/o
Sh. Tapsi
Ram
(deceased)

Rs. 7,00,000/-

1.Asha W/O SH. Inderjit
given a sum of
Rs.4,00,000/-

2.Ramesh Kumar S/O
Inderjit given a sum of
Rs 1.00,000/-

3.Dinesh Kumar S/O
Inderjit given a sum of
Rs.1,00,000/-

4 .Umesh Kumar S/O

Cheque no. 004737
dated 28/06/2023

Cheque no. 004738
dated 28/06/2023

Cheque no. 004740
dated 28/06/2023

Cheque no.004739

‘ ForGenesh T
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Phone : 2449964, 6580
* " GSTIN : 03AADFG5044K1ZM §66

GANESH TRADING CORPORATION

HIGH CLASS HOSIERY MANUFACTURERS
lists in : WOOLLEN HOSIERY KNITWEARS

Speci
Inderjit given a sum of [ dated :
Rs.1,00,000/- LUDHIANA-141001.
Allpgheques drawn
Ref.No. ___ | on HDFC Bank, The
Mall, Ludhiana.

Photocopies of cheque(s) and Aadhar cards along with the Affidavits executed by legal
heirs of employees are attached for your record, please.

We hope that you will find the above submissions in order.

Thanking you.
Yours sincerely

=

- For Genesk Traw., Sorporation
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